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gone through the rules. The practice and
the conventions are also clear. But I do
not want to enter into an argument with
you and spend more time of the House. I
would request you to be extremely brief.
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The question is:
"That the Bill be returned."
The motion was adopted.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Now, the Home
Minister may lay on the Table a copy of
the Government of Assam Notifications.

PAPERS LAID ON THE TABLE—
contd.

Notification of the Government of
Assam Political (A) Department and
related papers.

SHRI YOGENDRA MAKWANA:
Sir, I beg to lay on the Table, Under sub-
section (2) of section 2 of the Essential
Services Maintenance

[24 DEC. 1981]

University (Amdt.) 354
Bill, 1981

(Assam) Act, 1980 as amended by the
Essential Services Maintenance Act,
1981, a copy each (in English and Hindi)
of the following Notifications of the
Government of Assam (Political (A)
Department), together with a statement
explaining the reasons for delay in laying
the Notifications:—

(i) Notification No. PLA. 334/80/
220 dated the 10th April, 1981 de-
claring certain services in connection
with the production, supply and
distribution of water and -electricity
including the Services under the
Assam  State  Electricity = Board
constituted under the Electricity
Supply Act, 1948 to be essential
services within the State of Assam for
the purpose of the Essential Services
Maintenance (Assam) Act, 1980.

(i1) Notification No. PLA. 583/
81/10 dated the 14th August, 1981,
modifying the Notification mentioned
at (i) above.

[Placed in Library. See No. Lt-3261/81
for (i) and (ii)].

THE ALIGARH MUSLIM UNIVER-
SITY AMENDMENT) BILL, 1981

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): Sir, I beg to move:

"That the Bill further to amend the
Aligarh Muslim University Act, 1920,
as passed by the Lok Sabha, be taken
into consideration."

Sir. before the House proceeds with
the discussion an the Bill, I seek your
indulgence and that of the House to say a
few words on it.

Sir, the measure which is before the
House and which we are going to
consider today is one of momentous
significance. I wish to recall that our
party, in its election manifesto of 1980,
gave a pledge that the minority char-



355 Aligarh Muslim

[Shrimati Sheila Kaul] acter of the
Aligarh Muslim University would be
assured.

(Mr. Deputy Chairman in the Chair)

It is this pledge that we are seeking to
redeem today. It was a pledge that we
gave to our Muslim brethren. The
enactment of the Aligarh Muslim
University Act, 1920 was an important
landmark in  the development of
modem education  of the Muslim of
India. However, it was not the point at
which the history of the Aligarh Muslim
University started. ~ As far back as
1870, Sir, Sir Syed Ahmad Khan
realised that modem education was the
only means for the removal of the
backwardness of the Muslim community
in India. At his initiative, a Committee
to devise  ways and means for the
educational regeneration of the Muslims
was set up. Two years later. Sir, a Society
called' the Muhammadan Anglo-Oriental
College Fund started functioning. One of
the steps taken by the Society was to open
a school in 1973. Three years later, Sir, it
became a high school and, in 1977, the
foundation-stone  for the establishment
of a. college was laid. Sir Syed Ahmad
Khan died in 1880. But fee idea of
establishing a university gathered strength
even after his death. The Muslim
University Foundation Committee had
started collecting funds for setting up the
University. The MAQO' College. Aligarh
had, by that time, grown into a leading
centre for the education of the Muslims.
After prolonged discussions extending
over six years between the Government

of India and the representatives of the
Muslim University Foundation
Committee, the Aligarh Muslim
University Act, with the

Muhammadan Anglo-Oriental College as
its nucleus, was passed in 1920. Sir,
the 1920 enactment was the realisation of
the long-cherished ideals of the Muslims of
India and it was their dream that found
expression in the establishment of this
University and a substantial part of the
properties and fund which went into its
making was also contributed by them.
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Sir these are the facts of history which
we must recognise and acknowledge. For
quite some time, the Muslims of India
have been expressing concern that the
law governing the Aligarh Muslim
University does not recognise or
acknowledge these historical facts. There
has been a unanimous demand voiced by
the Muslims of India that the Aligarh
Muslim University Act, as it stands
today, should make provision for the
acknowledgment of this fact. This
demand has the support of all sections of
the country including all the political
parties.

Sir, the, Aligarh Muslim University
today is one of our largest residential
Universities. It is a composite institu
tion offering education from the
nursery stage to the highest level of
research. The courses offered by the
University cover all the major dis
ciplines—engineering, technology,
medicine, sciences, social sciences and
humanities. The University has over
17,000 students and nearly 1,000
teachers. It represent as a complex
and diverse system of education that
is progressive and modern.

Sir, the type and scope of the
amendments to be made to the Aligarh
Muslim University Act have been under
discussion during the past few years.
There have been detailed discussions
with all shades of opinion on the nature
of amendments to be made. During these
discussions, a certain consensus was
reached on the basis of which we have
brought forward the present amending
Bill

Against this background, Sir, I wish to
briefly, outline the main changes that we
are making in the Aligarh Muslim
University Act. The acknowledgment of
the historical reality that the initial
establishment of the University was not
by the Government but by the Muslims
of India, is reflected in the amendment
proposed to the Title and the Preamble to
the Act. We also propose to amend the
defini-
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tion of the expression 'University in the
Act to make it beyond any shadow of
doubt that the University was the
educational institution of their choice
established by the Muslim of India. These
two vital amendments seek to restore the
original character of the University.
Having done this, we thought it would be
necessary to build into the Act a provision
which would enable the University to
promote especially the educational and
cultural advancement of the Muslims of
this country. Sir, at this stage, I though I
must reassure the House that the amend-
ments proposed in the Bill do not, in any
way, compromise the secular and national
character of the Aligarh Muslim
University. There are a few more
changes. In response to the demand made
by the Muslims, we are making a
provision to restore to the Court of the
University its power for supreme
governance. Acceptance of this demand
has necessitated a few more changes in
the structure, pattern of governance and
the composition of various authorities of
the University. I am sure that all these
details will be discussed and considered
by the House.

The provisions of the Amending Bill
now before the House, I am sure, will
fulfil the aspirations of our Muslim
brethren. Our response to their demand
has been positive and the proposals that
we are placing before the House for
considertion, have a broad measure of
acceptance from all section. Lf is my
hope that this support and acceptance will
be reflected during the consideration of
the Amending Bill by this House.

With these words, Sir, I seek your
permission to move that the Aligarh
Muslim University (Amendment) Bill,
1981, as passed by the Lok Sabha, be
taken into consideration.

MR. DEPUTY CHAIRMAN: There is
one amendment by Shri S. C. Jha.

SHRI SHIVA CHANDRA JHA
(Bihar): Sir, I beg to move:

"That the Bill further to amend-the

Aligarh Muslim University Act,
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1920, be referred to a Select Com-
mittee of the Rajya Sabha consisting of
the following members. namely:

1. Shri Shridhar Wasudeo Dhabe.

2. Shri R. R. Morarka;

3. Shri Harekrushna Mallick;

4. Shri Biswa Goswami;

5: Shri Hari Shankar Dhabhra,

6. Shri Hukmdeo Narayan Yadav;

7. Shri R. Ramkrishnan;

8. Shri V. Gopalsamy;

9. Prof. Sourendra Bhattacharjee.

10. Shri G. C. Bhattacharya;

11. Shri Shiva Chandra Jha;

with instructions to report by the last day
of the next Session of the Rajya Sabha."

The questions were proposed.
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FATH 8 H W ATT Fgr TE § IAN!
# s F@@ §-

" "University" means the educational
institution of their choice established by the
Muslims of India, which originated as the
Muham-madan  Anglo-Oriental College,
Aligarh, and which was subsequently
incorporated as the Aligarh Muslim
Universities."
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"to promote especially the educational
and cultural advancement of the Muslims of
India."

B
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"Provided that nothing in this section
shall be deemed to prevent religious
instruction being given in the manner
prescribed by the Ordinances to those who
have consented to receive it."
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SHRI PILOO MODY: Are you as-

suring on behalf of the Government?.
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SHRI N. K. P. SALVE (Maharashtra): Sir,
I rise to support this measure very warmly.
And I could not agree more with Mrs. Sheila
Kaul when she said that this is a measure of
momentous significance. In fact, Sir, for
reasons I want to advert to later, I consider
that the measure contemplated by this Bill
marks a very significant watershed. it is a
glorious landmark in the strenuous pursuits of
the nation, its crusade to firmly and truly
establish a secular India. I must congratulate
the Education Minister for bringing this
enactment by way of the Aligarh Muslim
University (Amendment) Bill.

Sir, in the history of legislation of the post-
there have been few

MR. DEPUTY CHAIRMAN: I can do €hactments as would equal the present

measure so far as its symbolic value and so far
on behalf of the House. as its noble philosophy are concerned. Sir, I
SHRI NARASINGHA PRASAD happened to read the judgment of the Supreme
NANDA (Orissa): Mr. Piloo Mody, he is Court in the case of Aziz Bash and another
assuring on behalf of the Government. reported in the A.LR. 1968, Supreme Court,
What else is he doing? 682. In that judgment, the Supreme Court
decided that the Aligarh Muslim University
MR. DEPUTY CHAIRMAN: Don't would not be entitled to the privileges and to
take like that. the guarantees and rights contemplated under
article 30 of the Constitution because inter
SHRI PILOO MODY: Pass it quickly alia it was not established by the minority
before they change their mind or there is community. [ have no doubt in my
manipulation, on or the other.
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mind as a very humble student of
Constitutional Law that whatever maybe
the ramifications and the ramifications
have not been happy because the
Judgement created very great appre-
hensions in the minds of the Muslims of
the country that as a result of that
judgement the basic minority character of
his great institution is imperilled and is in
jeopardy. But as a humble student of
constitutional law I am unable to find any
error of mistake in the judgement of the
Supreme Court. Therefore, if this is the
correct view of the law and if their
reading and interpretation of the
Constitution, article 30 is correct then the
only way, the only manner in which we
could restore the confidence and faith of
the minority community, that to us
secularism is not merely a percept, but in
practice we want to so act is to show that
we all really and truly and genuinely
believe in the pracept of secularism, this
was the only measure, this was the only
way, we could have brought about the
restoration of confidence in the minority
cmmunity.

Sir, the historical background of this
legislation is of quite some importance
and it has relevance and nexus for us to
realise that this measure is not merely of
a forensic value or of legal significance,
for it is not as through we want to get rid
of an anachronism, or we want to remedy
an outdated provision. There is something
very much more than this. This is a
measure which proves that the nobly
accepted Preamble of the Constitution
and the philosophy of secularism is not
merely a futile bondage, and it is not a
barren verbiage and secularism to us is
not merely a concept in theory but it is a
concept which we very much value.

Sir, the entire articles in which in-
valuable human rights have been
conferred by the founding fathers of the
Constitution if they were to be juxtaposed
and collated and critically examined, one
would find that through all these articles
is enshrined and entrenched the basic
philosophy of
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secularism. Sir, if one were to evaluate
and see, it is one of the cherished
objectives of our noble Constitution to
assure to all citizens liberty of thought,
expression, belief, faith and worship and
nothing nurses or nourishes the human
mind to make it more cultivable and
culturable than the education itself. It
clarifies that belief, faith and worship
builds and strengthens convictions for
greatest human enterprise.

Sir, last but not the Ileast, correct
education and correct perspective
abridges the narrow concepts of bigotry
and religious intolerance and for this
purpose to be able to ensure that we are
able to provide this to the Indian society,
article 14 guarantees equality, article 16
guarantees equality of opportunity in all
matters of public employment, article 19
guaran. tees freedom of speech and
expression or to practise any profession
or to carry on any occupation trade or
business subject to reasonable restrictions
article 25 guarantee freedom of
conscience and free profession and
freedom to profess and propagate re-
ligion, article 26 enshrines the right to
religion to every religious denomination
and to establish and maintain religious
and charitable institutions. Articles 29
and 30 are of quite some significance.
They confer educational and cultural
rights as a fundamental right. And, Sir,
there used to be one more article, article
31, the right to property, which was
considered to be as the most obscene of
rights to be enshrined in the fundamental
rights. Fortunately, that has been deleted.

As a result of this, Sir, one would see
that it is absolutely essential and
necessary to enure that the values of
secularism are not only shown In practice
but there is confidence of the minorities,
especially the religious minorities, in the
fact that the nation as such stands for
seclarism and, therefore, when this
judgment came, the judgement was called
upon to interpret the ambit and scone of
article 30, which provided a right to
min-
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ority ~community, linguistic and
religious, to establish and administer
educational  institutions of  their
choice. The Supreme Court was called
upon to determine in 5 writ petitions
which had been filed and in 5 writ
petitions they had challenged the
Constitutionality of the Aligarh Muslim
University (Amendment) Act of 1951
and 1965, and in those writ petitions
where the Constitutionality  of the
amendment was challenged, the Sup-
reme Court considered ambit of
section 30 and it came  to the con-
clusion on evaluation of the
fact that the words 'establish and
administer' should be read  conjunc-
tively and if they are read conjunctively,
then Aligarh Muslim University was
not established by the minor ity, and,
therefore, it could not be entitled to
protection of article 30. There are
only 3 or4 lines and I shall read
them, because this is of great
importance so far as I am con-cerned.
When this judgment is right, when this
judgment is otherwise correct,  this
country has not remined silent to
ensure the values of secul-rism and this
measure  has come about. However
right the judgment may be, there are
other ways by which we can restore
and by right process that is being
restored. I would read the judgment
of the Supreme Court on page 672:

"The answer to our mind as to who
established the Aligarh  Muslim
University is clear and that is that it was
Central legislature by enacting 1920 Act
that  established the said University.
As we have said already, the Muslim
minority could not establish a
university whose degrees were bound
to be recognised by Government as pro-
vided by section 6 of 1920 Act.
That one circumstance along with the
fact that without the 1920 Act the
University in the form that it has, could
not come into existence shows clearly
that the Aligarh University when it
came into existence in 1920 was
established by

Bill, 1981

the Central legislature by 1920 Act. It
may be that the 1920 Act was passed
as a result of the efforts of Muslim
minority but that does not mean that
the Aligarh University when it came
into being under the 1920 Act was
established by Muslim minority."

Sir, the Supreme Court expressed its
helplessness while coming to the
conclusion on page 669 that they observed
that they were only concerned with the
examination of Constitutionality; they
could not go into the merits of the matter;
they could not go into the philosophy or
the principles and this is what the
Supreme Court stated on page 669;

"It is not our function in the present
petition to consider the philoso. phy
underlying the amendment made by
1965 Act; nor do we propose to go into
the merits of the amendment made; that
we are in the present petition concerned
only with Constitutionality of the
provisions of 1965 Act. If the
provisions are Cons, titutional, they are
within the legislative competence of
Parliament."

And if this be the correct view, which
I submit with all humility that this is the
correct view so far as the facts of the case
are concerned, it was inevitable that this
judgment  would be rendered by Supreme
Court.  And this judgment did shake the
faith and confidence of Muslim Minority.
It is that which is sought to be remedied by
these provisions.  If one were to see the
Changes which have been brought about to
get over the problems created by this
judgment, they are of quite some
significance. Inthe Definition section to
which the hon, Education Minister has
referred, inter alia, it has been stated that
'University means the educational
institution of  their choice established by
the Muslims of India which originated as the
Mohammedan  Anglo-Oriental  College
Aligarh
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and which was subsequently incorporated
as Aligarh Muslim University."

By making these provisions in the Act
itself, all the disputes have been set at rest
as to who established the University and,
therefore, the minority character which
stood in peril or which was considered to
be in jeopardy because of this judgment
stands very substantially remedied and in
bringing about this remedy there is a very
great sense of tolerance shown by all
those in whose hands destiny of the
country lies today to make sure that we
are notonly. ... ...

SHRI PILOO MODY: Hear, hear.

SHRI N.K.P. SALVE. He also belongs
to the minority community.

SHRI PILOO MODY; Hold yourself; 1
do not belong to any minority; I own this
country.

SHRI N.K.P. SALVE: Sir, sometimes
from the other side this boboo-nry must
come to an end. He said 'buffoonery' is
unparliamentary; so I do not use that
word Buffonery should come to an end.

SHRI PILOO MODY: Go ahead. Use
it, Reflects on the user and not on the. . .

SHRI N.K.P. SALVE: I am willing to
admit. If I sit in his company, it is bad
enough. But a human being can act like
that, which he is doing.

All that I am submitting is, Sir, this is a
serious matter, where an enactment has
been brought in, where a measure has
been contemplated to make sure that the
minority community do not fear that the
basic policy of secularism has been put
into jeopardy by a judgement of the
Supreme Court.

There is one more section to which I
would like to refer, which is con-
templated in this Bill. This is in regard to
substitution of a new section for section 8
which says.
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"8. The University shall be open to
all persons (including the teachers and
taught) of either sex and of whatever
race, religion, creed, caste-or class:

Provided that nothing in this section
shall be deemed to prevent religious
instruction being given in the manner
prescribed by the Ordinances to those
who have consented to receive it."

This ensures that the cultural aspect of
the matter, the educational aspect of the
matter, which is extremely essential to
maintain the minority character, has been
taken care of. Due religious instruction
and lessons may be imparted to those
who want to take it. Therefore, Sir, these
are the two provisions which are of very
great significance and they take care of
the problem.

There is only one more thing which I
would like to submit and it is this. While
this measure, I have not the least doubt in
my mind, is a proof of the tolerance
which the majority as such overall shows
towards the minority community, the
minority community which I happen to
know.

SHRI SYED SHAHABUDDIN
(Bihar): What are you talking? I did not
expect this from you.

MR. DEPUTY CHAIRMAN: Let him
make his observations, Mr. Sahabuddin
You can rebut it later on.

SHRI SYED SHAHABUDDIN: This
is not an act of charity.

DR. SARUP SINGH (Haryana): What
Mr. Shahabuddin is trying to say is this. I
agree with Mr. Shahabuddin. Do we have
to say that we are showing tolerance
towards somebody? To say that the
majority community is tolerant to the
minority community in the country, I am
sorry to say, is an insult to the minority
community.
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SHRI PILOO MODY: Patronising.
(Interruptions) This is what happens
when you have a bad dalal to plead your
case.

SHRI N. K. P. SALVE,; If he had only
heard me properly, he would not have
been perturbed. I am talking of religious
tolerance. And if there is religious
tolerance towards everybody, what is
wrong in my saying that?

Sir, this is certainly a measure which
shows that we want to proceed with our
basic philosophy of secularism and
secularism does mean that there has to be
mutual religious tolerance shown, mutual
respect shown, to others' religions...

SHRI PILOO MODY: Nonsense.

SHRI N. K. P. SALVE: That is Mr.
Piloo Mody's view of the matter.

SHRI PILOO MODY: It is a right. It
is not a tolerance.

SHRI N. K. P. SALVE: Every right is
coupled with an obligation and every
obligation has a rightt What I am
submitting is that, it is not a matter of
indulgence. It is a matter of particular
attitude, it is a matter of correcting which
is being done; this must be understood.
Sir, I also happen to belong to a minority
community. And it is not as if I am
saying that I am showing some favour to
the minority community. That was
farthest from my mind. This measure,
which has come up before this House
today, and which has been passed by the

other House, is to be passed by
everybody concerned. And we as
representative sovereigns, legal

sovereigns, are enacting this measure for
and on behalf of the political sovereigns
and, therefore, it is a tribute to the overall
faith of the people, the nation, in the
philosophy of secularism. This is what I
wanted to convey. Sir, there is one mure
aspect of the matter. The minority
community is having a vest-
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ed interest in the value of secularism. But
while making our demands, one should
not take it to a point, where the very
foundations on which these values or
these rights are based, are likely to be
destroyed. Nothing should be demanded
which is likely to affect adversely the
national cohesion, global prestige,
economic advancement, social
emancipation, political stability, national
integrity and solidarity of the country.
This opportunity I take to submit that it is
essential that care should be taken; this is
a double-edged weapon. The demand that
we are making is a double-edged weapon.
With one edge, while we are seeking to
achieve something, may be, with the
other edge, we are cutting ourselves out. I
hope, Sir, this measure which is
acclaimed, as it appears, by all sections of
the House, when passed duly, would re-
establish the confidence of the minority
community in the secular values of the
country. Thank you, Sir.

SHRI SYED SHAHABUDDIN: Mr.
Deputy Chairman. Sir, the bells have
begun to toll for the end of this
Session and we are faced with a
moment that comes rarely and which'
has to be recorded. It is, indeed, Sir,
a momentous and historic occasion. 1
hope that the discussion we are going
to have on the floor of this House shall
be objective, free of passion, in depth
and detailed, as Madam Minister
wanted.

Sir, this Bill, in whatever form it has
come, is the culmination of a long
struggle which began 15 years ago when
the rights and functions of the University
were distorted by two successive
enactments of 1965 and 1978. Since then
the national politics has had its Aligarh
moments, and Muslim politics, of course,
has been completely hypnotised, has been
dominated by the Aligarh trauma. But I
wish that there was adequate consultation
before Government brought this Bill here
so that out of this discussion, we could
have a Bill which would crystallise a
national consensus, a total
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agreement, a Bill which would have been
passed by approbation of the entire
House, a Bill which would have erased
Aligarh from the agenda of the nation, at
least from the agenda of Muslim politics
for ever. I wish, Sir, that the Muslim
mind would be free from same of the
slogans, the mantras which it has been
chanting or has been made to chant for a
number of years. Aligarh is one of them
unfortunately. The manner in which the
Bill has been brought here, almost
springing a surprise on all of us. has teft
me with a feeling that, pass as we will
this Bill, it will not be the end of the
story. That will be a tragedy, that will be
a matter of sorrow which I would share
with the rest of the nation.

Mr. Deputy Chairman, let us look at
the history. The Act of 1920 incorporated
the University. The Act of 1951 brought
the University into line with the realities
of an independent, modern, secular,
democratic India. I mentioned to you the
Acts of 1965 and 1972. In between came
the judgement to which Mr. Salve
referred, the infamous judgement, if I
may say so, in the Azeez Basha case of
1967. A senior leader of the country,
Fakhruddin ~ Sahib, appointed a
Committee called the Beg Committee in
1968 to ponder over the matter. The
Aligarh University itself appointed a
Committee in 1976 called the Joint
Committee. They made their
recommendations. At the same time there
was the agitational aspect of the matter,
in which I would not go. Subsequently,
the Janata Party came to power and for
the first time a comprehensive Bill—85
of 1978— was presented to Parliament. It
was passed by the Lok Sabha, but un-
fortunately due to the dissolution of the
Lok Sabha, it could not be enacted.

It is true that the Congress Party in. its
manifesto promised, made a pledge that
they will assure the minority character of
the University. It is also true at the same
time that that was not a commitment
made
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only by the Congress Party; it was a
commitment made almost by the entire
country, by nearly all the political parties.
It was mentioned, Sir, in the President's
Address and a Bill was introduced. The
first edition of the Bill was on 28th
March, 1980. The second revised edition
appeared on 12th August. 1980. And the
third revised edition appeared on 23rd
December, 1980, which was exactly a
year ago. And this whole one year, the
Government has been sleeping. And they
have been sleeping even during the
Session until the last meeting of the
Business Advisory Committees of the
Lok Sabha and the Rajya Sabha And then
suddenly came the announcement.

I do not know the reason, Sir. I hope it
is not politically motivated. I hope for
the best. But as I said. I wish the Bill had
been presented in a manner that would
have crystallised a national opinion.

Mr. Deputy Chairman, we have been
talking about the various characters of
the Aligarh University. This poor
University seems to be rather
"characterless,"” We talk about its
minority character, its historic character,
its secular character, its democratic
character, its autonomous character, its
national character, its communal
character....

SHRI PILOO MODY: Its Congress
character.

SHRI SYED SHAHABUDDIN:
Perhaps its Congress character, its
Islamic character, its feudal character, but
nobody talks about its character as a
university... Nobody talks about its
character as a centre of learning, as a
centre of education, as a centre of
excellence. Mr. Deputy Chairman, since I
don't have much time, I have to
concentrate on minority character.

Mr. Salve also referred to the minority
character. The constitutional position is
very clear. The AMU was established by
the Muslim community
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[Shri Syed Shahabuddin] in 1920. It
was administered exclusively by the
Muslim community until 1965. The Acts
of 1965 and 1972 took away the minority
character of the University, which is
what you are going to restore today. I am
very happy that you had admitted what
you did. The Supreme Court said very
clearly, Mr. Salve notwithstanding, that
the University was not a minority
institution.

SHRI N. K. P. SALVE: They said it
was not established.

SHRI SYED SHAHABUDDIN: So it
was not a minorty institution? We are
using the phrase "minority institution" in
the sense of an institution established and
administered by the minority community.
You are only paraphrasing the judgment.

I would like to put a question to the
Minister. Does the Bill that we have
before us today restore the minority
character of the University? In my
opinion, it does not. It does not because
the definition of the University in this
Bill is defective. That definition does not
negate, as it should through a 'non-
abstense' clause, the judgement of the
Supreme Court. The judgement of the
Supreme Court remains the law of the
land. This minority character is not
restored because once again in the
definition a distinction is made between
the AMO College and the AMU, the
intention being that the institution the
Muslims established was the
Muhammadan Anglo-Orient-

al College and not the University. The
University was established by the Act, as
the Supreme Court has said. You will
mark, Sir, the words used in the
Definition are "establish" and "originate".
What was established" and "originated"
was the Muhammadan Anglo-Oriental
College. May 1 ask the hon. Minister
whether "establishment" and
origination"  can be

different in point of time? Or, are they
referring to the same fact, the same act,
of the foundation of the

[RAJYA SABHA ]

University (Amdt.) 376
Bill, 1981

Muhammadan Anglo-Oriental College?
Therefore, Sir, the judgement of the
Supreme Court is erroneous as the
Definition is defective. A constitutional
jurist, a well-known jurist of the country,
Mr. H. M. Seervai, in his Constitutional
Law of India...

SHRI N. K. P. SALVE: The definition
is a drafting error or a constitutional
drawback?

SHRI SYED SHAHABUDDIN: In my
opinion it is a legal defect, it is a
misleading of the law. That is why I have
submitted ah amendment and in that
amendment I have said that if the words
'notwithstanding a judgment of a court
etc.'! were asked then of course, the
judgment would have been superseded,
but it has not been May I, Sir, read out to
you the opinion of Mr. Seervai about the
judgment of the Supreme Court?

"It is submitter that this is the
first case in which the Supreme
Court has departed from the broad
spirit in which it had decided cases
on cultural and educational rights of
minorities. In the present case the
Supreme Court has, on narrow,
technical grounds, which are erron
eous, held that a minority com
munity which had striven for and
obtained, the establishment of a
Muslm University and endowed it
with  considerable property and
money, had not established that
Univtrsity and the provisions of the
Act of 1920 vesting the supreme
government of the University exclu
sively in Muslims did not vest the
administration in Muslims. On the
Supreme Court judgment there is
nothing to prevent Parliament from
converting the Muslim University
into a university for foreign students
or for backward classes. It is sub
mitted that the decision is clearly
wrong and productive of gross
public mischief and should be over
ruled."
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I hope the Supreme Court itself overrules
it in due course of time but I had wished
that the Government, in bringing this
Bill, could overrule it by acting through
the supremacy and sovereignty of the
people vested in this Parliament.

SHRI PILOO MODY; That Mr.
Salve claims.
SHRI SYED SHAHABUDDIN:

Therefore, my claim is that when the
Treasury Benches claim that they are
restoring the minority  character of the
University, when they claim that they
are fulfilling their pledges, they are
committing nothing short of fraud on the
Muslim community of India. It is a false
claim; it is a misleading claim; it is a
politically ~ motivated claim. Let them
not say this that they are doing all that
they are supposed to do. Sir, some
friends of course question the very
concept of a minority institution. They
say that a minority institution by
definition is corrosive of secular values,
as  was said in the other House, that
it is productive of nepotism and
inefficiency. There are friends who
say that ab initio the AMU did not have
a minority character so, where is the
question of restoring the character?

The fact of history, is  that is was
under the Act of 1920 that this
University was only incorporated.

We have now to look at the functional
aspects of the matter. What is a
university if not a cooperative venture,
a co-operative undertaking between the
teachers, the students and the
management? The question is who
teachers, the question is who is taught,
the question is what is taught, and the
question is who manages it.

On the first question, I have no doubt
in my mind that it may be a minority|
institutions or otherwise, there should be
no restriction on the choice of teachers at|
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Today, the University already has some
50 per cent of its faculty members from
amongst the non-Muslims. I do not mind
if 100 per cent come from the non-
Muslims.

Sir, he second question is: what is taught?
May 1 remind my hon. friend—he has
left the House—about the Supreme Court
judgement in the Kerala case. In that
judgement, Justice S. R. Das said that he
did not want to fore-close the possibility
of outsiders  being in an educational
institution founded by the minorities. Very
correct. But what was his vision
He thought of a 'sprinkling of outsiders'.
The Chatterji Committee which went into
the matter discovered that 35 per cent of
the students at that point of time in the
early sixties =~ were non-Muslims and
they thought that this was not unreason-
able. Today their number has gone up to
40 per cent. The University, in my view,
has been trying through the back-door,
through manipulation, through running
third rate schools on the campus, almost
like a silent conspiracy, to see that
somehow among the students the
majority of the Muslims is maintained. |
think this is all wrong.  The minority
institution is created for the purpose of
educating minority children. The Govern-
ment have also noted in  this  very Bill
that the purpose of the Aligarh Muslim
University is the  education and cultural
advancement primarily of the Muslim
community of India. Therefore, I hope
the hon. Minister will devise some means
whereby the major beneficiaries of this
educational plant called the Aligarh
Muslim University remain the Muslim
community of India. That, to my mind,

would be assuring the  minority
character of the University.
The third question is; what is

taught? The University to my mind,

is an open arena of ideas: it is not

a battleground of ideologies. It is a
centre of educational excellence, it
| is an institution for the transmission
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of knowledge and cultural values; it is not a
theological seminary. The Muslims never
wanted to establish another religious school
Or college. Sir Syed Ahmed wanted the Mus-
lims to be modernized, wanted them to
contribute to the construction of the nation, to
produce doctors, engineers and professionals
and, therefore, it is not to be a centre for the
propagation of Islam. I would like to assure
my colleagues who have some doubt about it;
it is to be a modern university. It has to
provide facilities for modern, secular
education, as the Minister said, in all its
complexities and diversities. It is not to
produce mullahs, but young men who will
stand up with confidence and march shoulder
to shoulder with the rest of the country in
building the nation.

I, therefore, believe—and I reply to a point
which has been raised in the other House—
that even doctrines, political, economic and
social, inconsistent with Islam should and
must be, taught in the University; there
should be no doubt about it. We do not like
the University to be a fundamentalist
university. That must be very, very clear.

SHRI NARSINGH NARAIN PANDEY
(Uttar Pradesh): Nobody could understand
what Mr. Shahabuddin wants to say. He is
so confused.

SHRI SYED SHAHABUDDIN: You
read it tomorrow.

SHRI NARSINGH NARAIN PANDEY:
He is so confused that he cannot clarify it.

SHRI SYED SHAHABUDDIN: The
question is who then pays for all these
facilities? Obviously, the people of India. Just
as the Muslim community can call upon the
sovereign power of the State to create a
University for them, similarly the Muslim
community can call upon the financial
resources of the State to finance and fund a
university espe-

[RAJYA SABHA]

University (Amdt.) 380
Bill, 1981

cially meant for them, largely meant for them.
There is, therefore, to be no question that the
Government should not pay for it, if the
University is to retain the minority character.

Finally, Sir, some people have expressed
the fears that if the Muslim community was
left to manage it, it will come under narrow
sectarian control, that it will become the ex-
clusive preserve of a reactionary clique, of a
section of the Muslim community, that it will
come under the thumb of a feudal coterie, that
it will become domonated by theologians,
fanatics, fundamentalists. Sir, there are people
in our country who not only equate Islam
itself with fanaticism but the Muslim
community with communal thinking anti-
national purpose, anti-social behaviour. For
them, I have got nothing to say. But as far as
the Muslim community is concerned, our
purpose is very clear. Even if there is a
Muslim majority in the Court or in the
Faculties or in the student body, it will not
ipso facto negate the secular character of the
University. It will not condemn the University
to abscurantism or fanaticism. Let me assure
them. There are some people here for whom
Muslims cannot be trusted to be secular.
Secularism, I submit, Mr. Deputy Chairman,
cannot prosper if the minorities feel frustrated
or alienated. Nor is secularism in danger if a
community a section of our people, strive for
their advancement so long as this does not
clash or conflict with the advancement of the
rest of the society.

Sir, I come to the second part, that is the
Court. The Court, in my ooinion, being
constituted under the Bill is far too big a
body. consisting of 169 persons. It is too
large. It is likely to be dominated, by the very
nature of things, by local persons or local
elements, by some vested interests, which do
operate on the campus. Therefore, Sir, even in
the name of democracy, the Bill should not
have enlarged the size of the
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Court to this extent. I also find, Sir, the
Muslim community of India as a whole
will not be fully represented. We have
brought in the Chairman of the Wakf
Board, but we have no real
representation  from  the  Muslim
community from outside U.P. Even If it
is, it is very marginal.

Another technical point that arises is
that the Bill lays down the procedure for
the constitution of the Court. It says that
the Court shall elect some 45 members.
How can a Court which has not yet been
constituted, elect a part of itself? This to
my mind is a legal conundrum. I think
the Minister requires the services of Mr.
Salve to find a solution, a legal solution,
to this problem.

Another thing is about the auto
nomy of the Court. The Minister has
said that the Court is the supreme
governing body of the. University.
But much power, even veto however
is vested in the Visitor. This mili
tates against the concept of auto
nomy. Therefore, this power should
have been put at the lowest level
possible. There will definitely be
situations in which the Visitor's in
tervention will be called for, in which
the final decision has to be taken by
the Visitor. But such situations must
be extremely rare. ,

Finally, Sir, about the submission of

accounts. There is a provision here
that the annual accounts shall be
submitted to Parliament. It is an
assertion of the sovereignty  of
Parliament. But I would like the

Minister to ensure that a similar provision
is made in the legislations relating to all
the Central Universities. Let there be no
question that Aligarh Muslim University
is being singled out for the purpose.

Finally regarding the manner of
selection of the Vice-Chancellor. To my
mind, the way it is put there, it will split
the University into warring factions, it
will spoil the atmosohere on the campus.
Can you imagine a Vice-Chancellor
functioning efficiently
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who has canvassed for support of the
students and teachers of the same
University in order to become the Vice-
Chancellor? That is an absurd
proposition, and, therefore, | have tried to
dilute it to the extent I could. I have said,
"Let the Court suggest five names, out of
which the Executive Council should take
three." That will reduce the temper of
agitation, and the final selection will lie
with the Visitor.

Sir, an hon. Member of the Congress
()—(Time ‘bell rings) Permit me two
minutes—while speaking in the other
House, said, "Muslims will appreciate the
trust, faith, reposed in them." The hon.
Member, Mr. Salve, also said something
of the sort but I am happy that he
corrected himself. First he talked about
the tolerance by the majority of the
minority. Subsequently, he talked about
mutual tolerance. I am very happy that he
did so. Sir, are these Muslims really such
ungrateful wretches? Do they depend on
our tolerance? "Look at the partition of
the country. They have extra- territorial
loyalties. They indulge in polygamy.
They  participate in  international
conspiracies. They convert people with
the help of petro-dollars. And yet we
tolerate them. We trust them. We give
them back the University. What
wonderful people we are!"

SHRIMATI HAMIDA  HABIB-
ULLAH (Uttar Pradesh); Who said it?
Nobody said it.

SHRI SYED SHAHABUDDIN: This
was said by a leading member of your
party in the other House and I am
replying to that. In the other House it was
not replied to; it was not replied to even
by the Minister. Muslims do not exist
here on the sufferance of anybody here.
Muslims do not ask for charity. Muslims
ask for their due as equal citizens of a
free country. Nothing more, nothing less.
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Sir, T must say that Aligarh cannot
fulfil the educational needs and re-
quirements of the Muslim community.
There are five million students in our
universities. Even if we were to assume
that only five per cent of them are
Muslims, it will mean 2,50,000 Muslim
students in our universities. Aligarh today
has only about three per cent of this
number on its campus. At best it can
accommodate five per cent of the total
Muslim  students of the country.
Therefore, Aligarh is not important from
the point of view of providing access to
higher education for the Muslim
community. Then, what is the importance
of Aligarh? Why should we have this
agitation about Aligarh? Are we mad
men? No, Sir. Aligarh was a dream.
Aligarth was a vision. Aligarh was a
dream which came true. Aligarh was
created by the Muslim community to
achieve equality with the rest of the
country when they had fallen back in the
race for progress. Aligarh had become the
symbol of the renaissance of the Muslim
community. Aligarh, after independence,
in Zakir Saheb's words, became "the test
for our secularism". Sir, Aligarh is a
laboratory of cultural synthesis. It is a
movement. There lies its importance. It is
a movement to enable the Muslim com-
munity to retain, to protect, to defend its
cultural identity. I am sorry to say that
seen in this broad vision, this Bill does
not fulfil our expectations. It does not
fulfil the aspirations of the Muslim
community. Therefore, I am afraid, I am
very apprehensive that much as we would
like to take Aligarh off the national
agenda, off the Muslim mind, this
agitation will continue. Somebody would
stand up and say:
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DR. RAFIQ ZAKARIA (Maharash-
tra); Mr. Deputy Chairman, Sir, 1
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have great regard for my friend, Mr.
Syed Shahabuddin, but I wish he had not
made the speech that he has. I believe it
will do the greatest harm to the cause of
secularism. I do not know what has
motivated him at this time on a measure
like this, on which practically every
political party is united. At a time when
confrontation between the Government
and the Opposition is the order of the
day, but it was this measure which
received near-unanimous support in the
Lok Sabha. And what I expected,
specially from my friend, Mr. Shaha-
buddin—of course, criticism could be
understood...

SHRI SYED SHAHABUDDIN:
Nevertheless I support the Bill.

MR, DEPUTY CHAIRMAN: Mr.
Mody has prompted him.

DR. RAFIQ ZAKARIA: Sir, Mr.
Shahabuddin perhaps means well, but he
does not know the damage that he has
done to the very cause which he wanted
to espouse in this House. I agree with him
that Aligarh is not just a university. In
fact, it is, and it has been, the centre of
Muslim awakening right from the time
when English education took hold of our
people. And because of the fact that it
was established for the education of
Muslims, certain elements in our country
right from the beginning started looking
upon it as a communal organisation. They
got some support as far as this belief was
concerned because of the opposition of
the founder of this University, the late
Syed Ahmad Khan, to the Indian
National Congress. But his political
opposition to the Congress, which was
based entirely on different considerations,
he never allowed it to influence as far as
the functioning of the MAO college was
concerned. In fact. nobody was more
careful to see that the non-communal, the
broad-based and what was then not so
popular, the secular character of this
institution, was maintained right from the
beginning. Not only that. 1 also
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agree with my friend, Mr. Shahabuddin, that
Sir Syed was not an orthodox Muslim. ~ Sir
Syed never wanted to establish a centre of
fanaticism or communalism, because he

had a modern, progressive outlook.
Those of us who have read his books,
thoseof us who have studied his

writings, know what a struggle he had to go
through against orthodox, fanatical,
Mullahs of those times even in his
interpretations  of Islam, the Qoran and
the tradition. Therefore, this institution had
in its roots the making of what we so much
cherish, a broad-based, liberal,
enlightened, non-communal, national
organisation. It has been the endeavour of
those who have been in charge of this
institution to see that this liberal character of
the University is not damaged in any way.
But still it has got damaged. Why did it get
damaged? It did not get damaged because
those who were in charge of it wanted to
turn it into that kind of a centre for com-
munal or anti-secular or illiberal kind
of forces; it got damaged because, as is
inevitable in any university, when new
forces were generated, various political
parties, taking advantage of those
forces tried to make it a  playground
of various political vested interests. It is
tragic that in that vortex of party politics
Aligarh was made a pawn and Aligarh, for
that reason, has suffered for so long. I do
not agree with my friend, Mr. Salve,
that the Supreme Court judgment in this
regard was a correct judgment. In fact, it
is the Supreme Court judgment in Aziz
Basha's  case which created most of the
problems for us.  The great constitutional
lawyer, Mr. H. M. Seervai, has rightly
pointed out that on mere narrow, technical
grounds,  the Supreme Court gave a
judgment which created all kinds of
problems for us, for those who were in
charge of the Government then, and also
for our party. I hope I am not indulging in
or I am not disclosing any confidences;
hut I have had from that time when Supreme
Court judgment was given a series of
talks in this connection with our Prime
Minister,
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and I can tell you that nobody had been more
concerned about seeing that the minority
character of this institution is somehow or
other ies-tored than Mrs. Gandhi. The diffi-
culty in this regard was the Supreme Court
judgement. Therefore, various attempts were
made. The atmosphere was so hostile after
the Supreme Court judgement that despite the
best efforts on the part of our Prime Minister,
one hurdle or the other was created and we
could not proceed.

My friend, Mr. Shahabuddin, wanted to take

credit for this Bill and for what the Janata

Party tried to do when they were in power.

Well, the Bill is there which the Janata
Party had introduced and got passed in the Lok
Sabha. In fact our quarrel with the Janata Party
was this. My friend Mr. Khurshed Alam Khan

had many discussions with Mr. P. C. Chunder,

the then Education Minister and we pointed
out to him that the Bill fell short of fulfilling
the aspirations of the Muslims as far as the

minority character was concerned. It was

because we made it clear that in the Rajya
Sabha, where we had the majority, we shall not
allow that Bill to be passed, that it was not
pressed in the Rajya Sabha. At this time I did
all

not want to he controversial because
political parties are welcoming this measure.

I could have really avoided going into
But the record has to be
corrected. There were elements in the Janata
Party even at that time who were anxious to
the minority character of the
University was restored.  But there were other
elements also. Now, this Bill has come

the past history.

see that

before Us and my friend, Mr. Shahabuddin,
has condemned it in a language
really pained me...

SHRI PILOO MODY; Where?

DR. RAFIQ ZAKARIA: ...because this Bill
is the result of a consensus that was arrived at
after a service of discussions that many of

us had.

which has
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more prominently, Mr. Khurshed Alam
Khan. I know how hard he worked in
trying to see that the staff, the students,
the various authorities in the university,
and the leaders of the Muslim public
opinion were somehow or other brought
together and a Bill which would enjoy
the support of all these sections was
brought forth. I must congratulate him
for this achievement. This Bill is not one
which the Government has brought on its
own. It is a Bill in which perhaps there
could be many improvements. In fact I
was telling our present Education
Minister about that. She has been anxious
and keen to see that somehow or other
this Bill, which has been delayed so long,
is passed. Instead of trying to appreciate
her sincerity in this regard and seeing
that this Bill is passed without any
further delay, my friend Mr.
Shahabuddin says, why this surprise of
bringing the Bill at the last minute. The
surprise is that Mr. Shahabuddin talked
of surprise. We have been wanting this
measure to be passed as quickly as
possible. That has been our demand in
every session and today when the Bill is
going through its last stages, what was
required was...

SHRI PILOO MODY: Short
speeches.
DR. RAFIQ ZAKARIA: 1 would

request Mr. Piloo Mody to be serious
because this is an important measure.
You may look at it jokingly. But it
carries with it a strong sentimental
and emotional connection as far as
the minority community is concerned.
I would beg of him to please not be
carried away by any kind of
partisan attitude or approach. I know
my friend, Mr. Piloo Mody, has been
helpful in seeing that it is passed. I
want him to look at this measure
from that broad national point of
view. (Time bell). No, Sir, I will
"take a few minutes more.

[ RAJYA SABHA ]
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st wgw wEw W@ (IE7
waw) : oanfad fem s &
weLa 4 7

ot Ieawmla @ THET SadE gl
T, THF! IO AT |

DR. RAFIQ ZAKARIA: If it is a good
measure, how does It matter when it is
brought forward? Sir, it is the jaundiced
eye which sees every, thing yellow. I am
sorry to say that. Because there were so
many other pressing problems, this could
not be taken up soon and those problems
naturally received our attention first.

Sir, Mr. Shahabuddin has talked of too
much of democratisation. Mr. Sha-
habuddin, who has been such a supporter
of the 1920 Act, forgets that in the 1920
Act, the Court consisted of more than 400
Members and still it functioned. I have
got the break-up. But, Sir, since the time
at my disposal is limited, I am not going
into that. Today, the Court consists of 169
Members. 1 was myself a little
apprehensive, and I shared my appre-
hension with Mr. Shahabuddin, but when
I found that the Senates and the Courts of
the various Universities in India have a
much larger number [ felt satisfied.
Therefore, when the other Universities
have much larger number, to say that
because the number is a little larger here
it will not function properly has, I do not
think, any substance in it.

Sir, there are a few suggestions that I
would like to make. As I said, this is the
result of a consensus that was arrived at
between the staff, the students, the various
authorities and the various sections of
public opinion among the Muslims and,
therefore, it is a most welcome measure.
But there are certain aspects to which I
would like to draw the attention of the
Education Minister.
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For instance, the All-India Muslim
Education Conference has been given five
seats in the Court. Now, Sir, this organisation
has got a great historical background. But it
has not at all been active for the last decade or
so. Its moving spirit, Shri Obaidul Rehman
Sherwani, is a good friend of mine and I have
great respect for him. But he is an old man
now. I would only want that as a result of this
recognition given through this Bill to this
organisation it will be made more active so
that its representation is justified.
Similarly, Sir, Mr. Shahabuddin has, in
his amendment, said that as far as the old
boys are concerned, there should have been
representation of the old boys by registered
votes as it is done in the case of teachers and
graduates. That may be a better way of doing
it. But this is a compromise formula and,
therefore, what I would expect is that the Mus-
lim University Old Boys' Association will also
see to it that it contracts every old boy and will
see to it that they are also involved go that
this organisation also really becomes
representative.

In the end, Sir, all that I would wish to say
is that since 1920 or ever since the time this
institution was founded, there have been
various changes through which the Aligarh
Muslim University has passed. But I think
that this is one of the most welcome measures
that has Been brought forward and it is a
measure which will not only preserve the
minority character of this University, but
which will also make it in reality—so far it
was more in a senti. mental way—a national
institution. Changes have been made, and
compromises, certain compromises, had to be
made, compromises because of the Supreme
Court judgment and also because of the
provisions of the Constitution. But, taking
into consideration the overall effect of the
various amendments, I think it is a measure
which will be welcomed by all those who
have the good of the Aligarh Muslim
University at heart.

[ 24 DEC. 1981 ]
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All that I would like to tell my friends
like Mr. Shahabuddin and others is this:
Instead of criticising and attacking this
measure, come forward in a spirit of co-
operation to see that once and for all all
the troubles of the Aligarh Muslim
University are put an end to. And, Sir, I
would end my speech with a couplet by
Igbal:

390

T AT9 Fow T HEA

fﬁ' & wywi & fovaifi &

qTEH |

v feer agi

This is a 'batin’ manzil, no doubt; but
this is a manzil which we have to reach.
Thank you, Sir.

it T waw sar T (faEr)

srarafs wEEa, § o fawm oW
qafaer & wwdw wear § e fead
Sl a” F—H qrEr ffr ST FAAT &
AW qeg IF fawa § A
;*.Tf:{'.' a‘T?’Th :vr—* wT @ g f®
eardl gt Tl mE g, gErd

qrff ¥ gAww dAgee’ # g faaq
'm ot q1, % 378 A faarar sTEar
f¢ wfae sy fear, smEaTfeEr

sygee 1965 # mmrew fHar
7 FAT FEa 7 fwar ar A%
fans fawar ar 1 1972 # AW
TdT WIEIATHT quTed &0 490 al
fugy & v 7 TH; WAT FOUT F
9 | af T a@ ¥ e oy
T WiW gAH FE T Gwar

fyary o W K& § ¥ 1@ 4
g FE X IT JHA FT G F
&1 F AAF ATAT ARTHFT 30 F

AT | 970G a8 wa faar gmn
A At g\ 9@ T T e A

o T A Fear |nga g | § fwmar
# f ST T WrE w1 FEd
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(=t wra @ warz Teq]
g W 3 oAt 9% TEE A
1z Aq gawr @ feEmo

St dma wgAER gA7 T OqAT
AT FY ATTT AG G QAT T FZAL

it T AR TR @ #
™ A * A g g argfeEr
fwer At wfer 1 wrEafeE
wmer Ty § fAm St Ot A
1978 # st wrgarfEr wRwE
graree fpar gga gafawa zw 9w
foq¥e &t a7 1 Tod wrE 97 FE ar
AT AT WAATT wAT 1979 T
7z faa # = war ) ggfaq @
qren ¥z 2 fe oSfe v Tae
g gwawr & ar fw wvg qar o
qrx g g9 0, TAAe Td At
T, AZ AL AAI K AT R )
qar 7@ fen feard w0 oam &
a7z ara agr g feoswaAr qrdf
Frzar 4 fr g9 T4 @lFeT &)
M T@ AT TA AT AL AN
7@ | & wgragm wga ¥ oI
qr7AT & 7g97 § o agr 51§ 9
gatyT=d’ a9% 9q w1 Ay o fag
T@ Fear g at 3z ¥LAT qdl
RATAM, AFLAT FT RIAAT AT
38 ad ¥ g¢ Farga s g A
g fromoq w0 ol w0 At a3y
1 Fwfow oL | gvig ¥4 fag &
ITTANIT wEMRT, 0 A 947 TAAT
2 fv am ag afeam AT @A
g ar aqr argzardig £

FI0 TF04T SAGT, WA TF0AT
sttt fama fo 9z fider a1 @
AT wATTg AqEAw Afaafes #
aFrEA Ay # o A 97 W
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-9 Ara-ara wrafme g A
7 | f§ 77 avg ¥ ovr Ay oot
qreo i & oard amg g€ w3 fa
2t dt afeardt & gra # gfrafad
7@ w4l 41 | ¥g W A WE
avy fo ar # w3 w3 fees @9
# 77 gfaafadr @ it | 90g
AT g @gr g fv zad we
mreargEr  veAr wafeq fe afeew
TR ® AT A FAT ATRS
gat wad feefem aw w0
aarg g wifgq

A% Arq g qeArgede ¥ fauw
# aqy fag § adf w7 79 T &
gifac feg awg & zg=ET oM,
H THT T ALA( FAU | ATGAEA
qz3 ¥ v g war o arfas feasr
AHT 1@ TTHAT W AT 780 39
A%Z ® TICE FOA AT AL X0 OA0)
AT I7 A/ 97 AZT T TEA
A AT § | qug T wg wgar
aal § fo 599 vgq w0 o garey
g T W ow R ASAATAT AW
a@ Wrzge Grd AT 28, 1980
W qi §4) ¢ ®44 W ) Tid

FAGERERI T

"Whereas the Aligath Muslim
University created by the Aligarh
Muslim University Act, 1920, was so
created as a reult of impetus provided
by Sir Syed Ahmed Khan who
conceived the idea of imparting liberal
education to Muslims in literature and
science along with instruction in
Muslim religion and tradition;

"And whereas the Muslim University
Association was set up for the purpose

of establishing a teaching university at
Aligarh;

"And whereas the Muslim com-
munity collected a sum of Rs. 30
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lakhs which became a permanent
endowment to meet the recurring expenses
of the University;

"And whereas the Act of 1920 conferred
power on the Court of the University to
make statutes providing that instruction in
Muslim religion be compulsory for Muslim
students;

"And whereas the entire history of the
University points to one con. elusion only
that the University was established by
Muslims for Muslims"

The operative portion of it was:

"It is hereby declared hat the University
known as the Aligarh Muslim University
created by the Aligarh Muslim University
Act, 1920, is an educational institution
established by the Muslims, a religious
minority in India."

#v zafie ag wEAr 39 faw &
war oy & qEqr ) & ag ¥gm f&
=7 | el & o dr fwen wE
Iq qA q¢ wET 59TA a7 & u4g
w1 fasr wer @ w@r g, IEE
qUTET AT WIT IR S wET, "X
aga @ w41 g g feaw

FET ¥ @ gm .. . (=)
st Foawmafa ¢ w7 gty fife

WY TR q@A AT A | 0F e
W oHwiey wF v OE ) oA A4T A
¥ 34 97 FEE 4 7§, 3T 99
d w1 AT A eI E

zaqT &1 #g @7 # ] fawr &
awga F7ar g |

ot AHT I (ITTHEW ): SAIT
qaaafy o, wF aw ¥ fE ade
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gfmafedt &1 swFdmdr frme w@
far & wfva agie #+& gardr @idf
F o1 =i faut ar, sewt g1 fFa g
FIW, TEH TP AT AT HAGH VE
& @ Wl § @ W wmw g e
o7 &M F1 T I FHET
7 famar, wwar wgfega &1 w217
F1 AT 7 famar #@1F awd 3w
GECIEEE T o B S B
fafmdr wr o £ & e =i azg
2 wFAEdr MW A A A
T A F, AR W AR @ wT
THED S FR A wifowr A o,
q1 4ga weBT gl |

g, fe9 gwa # @
wafew gfeafedt o i awm s
g o ™ v arfg Wi Y € W
gl F TEIT A | Fw, afEihd
% dadrfRwn grEge Fl
qAA ®7 FeAA & qAAGT  wqald
AN, ards, Fadm A ¥y
& " oft fewr s gwEw ar
TER F LT FL, A G F, IEA
waaer 9 g, AT alegw { wwv
ag d@al WIT FWAT T A1 94
dgada FATa AN B 59a £

frger faai =g ¥ ow #iee
TAAN AT FHE gE AT AT TN
G WM 1 T4 A1 F fag @ fFar
a1 & a2 W10 T FumaEw, WA,
amva a1 (i &1 F1a<E 76 aor
A AT RO FL | FAT {9 AR
ff a1 W ZW AW IE TE aE
HINE AEE-ATHAT HIET F] TEAE] F1
HHIT FHET 4 | 9ga § SAA
gaaa W7 SHE 19 gHERl HIY

v areaq F1 94T glE wWew ¥
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[T wae w2aY)
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qig A T, W FIF IN g
¥ qT WA A A W IIH
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RfeFT TAT K TWT G IIH
fefr % fao a3t aF 9gF ITH0
e an wit fgar war
HT T AafF A aT T@T@ T
FAFT SAFIF F A4 | FEFI H
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T 478 ¥ WHAA F T FAH
TAF1g B A7 azfreRdr a1 7ia @
fo@ gax fa+w 79 391 a7 #1§
At gFzrd 740 e ao o 3zeEe,
37 few ¥ za% wg wfar #r fw
F3 an fmZ | 399 AT 92
% 72 08 ¥ §3 0T gE A7
#r grar A fan 48 9 IR
afy q--Ntwm § AITE X
g #ic 37 991 H81 TR q1--
#if 7% T3 WAy AR 24T FY,
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feat 2t% 211 Ffwa 3div faage
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T F AfqalE A [ T
ag Adrtg ¥ 27 & frg, wwifa
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CoAgd gaEw 2, W Wi faw-
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SHRI PILOO MODY: Mr. Deputy
Chairman, Sir, I thank you very much indeed. I
wholeheartedly ~ welcome the Bill and, I think,
I have two qualifications for welcoming it. The
first qualification is, as Mr. Zakaria very
grudgingly admitted, that this Bill has to a very
large extent been my baby at least for the last
ten to  twelve years and it gives me great
gratification to see that it is finally going to be
passed. Iam notone of those who would like
to deprive the honour given to the ruling party
for having brought this Bill forward. But
if they want to take all the credit or all the
sympathy for the Muslim community, I think
that that would be behaving in a partisan
manner. [ think the whole country, to a very
large extent, has wanted this Bill and today they
are all feeling very happy about it. The second
qualification I have is that I belong to the
smallest minority of this country, although I
suffer from no minority character deficiencies.
ITam the smallest minority in this country,
not because of the religion that I profess,
which happens to be the Zorastrianism, because
there are 84,000 of us, and that is enough to
look after the rest of the country, but I do profess
that I am a minority in this country because I
happen to be an Indian and, of that a very few in
this House. And, therefore, anything that gives
a minority character to this Bill, namely, an
Indian character to this Bill, I wholeheartedly
approve of, Sir.
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Sir, there was something that was said which
jars me. I do not know why the ruling party
asked Mr. Salve to carry their brief on a subject
like this. 1 do not think anybody understood
what he was trying to say. He says that he
judgment was correct. Well, if the judgment
was  correct, then this Bill is wrong, because
there has been no change, and if the Bill is right,
then the judgment was wrong. It is only Mr.
Salve who can square that hole, i.e., to argue both
sides of the question at the same time.

Sir, I have a couple of complaints against the
speech that the hon. lady Minister made. She
said that the University was started in
the initial stages by the Muslims, established
in the initial stages by the = Mulims. I
would like to know how the  establishment,
i.e., the creation at the initial stage, and then
afterwards, i.e., later stage, take place. 1
thought that creation was a particular
movement in history performed with a particu-
lar idea, by a particular person and it is very
definitely established how it was done. I
have another complaint against what  the
hon. Minister has said. She said, in keeping
with the pledge given to our Muslim brethren.
What is the pledge given to our Muslim

brethern?  Well, I argue that in 1979  the
Congress (I) changed its pledge. Was the
pledge  different in the year 1965 when

they abolished the original Act? Was the
pledge again different in 1972 and have they
renewed the pledge, the old pledge or new
pledge? I do not understand what they mean
by saying, the pledge given to our Muslim
brethren. It would have been much better to
say, in consistence with her  feelings to-
wards a particular community in this country,
etc¢. It would have been somewhat
better than to talk in terms of a pledge, which
incidentally may have changed several
times. There is one other thing also. This
expression 'minority character' has been
used. While I have wanted  this Bill des-
perately and I have accepted in what-
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ever form it comes to me and I take it in
whichever way it is capsuled, I am against the
expression  'minority character' and I have
pleaded with my Muslim brethren not to
demand these two words 'minority character"
because it brings them down in my eyes and,
therefore, it should  bring them down in their
eyes also. The Aligarh Muslim
University has a splended history. It has a
history of men who wanted to create something
for the future. Ithas a history of people who
had a vision for a particular type of India. It is
consistent with that vision that Aligarh Muslim
University was created. Therefore, I was very
keen that the words 'minority character' should be
replaced by the words 'historical character'
because the historical character is replete with
its minority character and, therefore, Sir, I
pleaded with themas Iam indeed pleading
with you today; I am not proposing any amend-
ment, as I said, I will accept it in whatever form,
it has come forward. But I would have very much
hoped that everybody would have seen the
sense, the beauty, I think even the vision of

the expression 'historical character rather
than the limited meaning of 'minority
character".

I also wanted in the dreams of Syed Ahmed
Khan that Aligarh which obviously cannot
contain the" entire Muslim community of India
should act as the fountain head of liberal
thought, of liberal Muslim thought in this
country and I would have really wanted that
Aligarh should have been the fountain-head
from which a new generation of Muslims will
emerge which will create not only a great name
for Islam but also a great name for India itself.
I was very keen that these things should
happen. Unfortunately all these matters get
bogged down in the quagmire of politics and
political advantages and if the Bill has come
forward today and Mr. Shahabuddin, my

colleague, has said certain things today,
understand that whenever  one hears the
truth, it
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" becomes very jarring. And, therefore, I am not
surprised when my good friend Mr. Pandey
who incidentally comes from Gorakhpur, did
not even understand what Mr. Shahabuddin
was trying to say..

SHRI NARSINGH NARAIN PANDEY: I
quite understand what Mr. Shahabuddin said
that he wanted an amendment to say
'Notwithstanding  the  Supreme  Court
judgment etc. and I wanted to say that when
this Bill is there, Supreme Court judgment is
of no relevance. That is what I meant. But he
was confusing and I wanted to set him right
and also to you.

SHRI PILOO MODY:: Sir, he can have this
attitude towards law. After all I let him have it
because he does come from Gorakhpur.

I thank you very much for having given me
this opportunity of welcoming this Bill and 1
thank the Government for finally having
delivered the baby which I have been carrying
for 12 years. And I thank you for the
opportunity of allowing me to speak against
all the rules of the House. Thank you very
much.

MR. DEPUTY CHAIRMAN: But I think
you will sit and not go away. Mr. Pande.

ot fwewz wrg Qi@ (AT
fraforT) WEEET  ATEd, W
yucha argw, & wEdE fwar w8
ft N quard ¥ g R oagT WA
¥, 1965 ¥ Fg ¥ F7 For F AT,
ARATT FAGT AT A AT § I
WA FT FAAT, THALC AT AT AT
FT @ A fr gfean afeafadr
st feezifor woaee & 9ad #
zamw ¥ fzar s 3w o P &
afer qan fFar i g § 1 Ao
gt &Y a@ g fr w fam ®
afed g wawee & fEr 7 feE
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a0 AT & ag Fgar A g
f& werdw awT ¥ waz e
¥ oS FOaH AT o A 5 oTw
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ar g wromr famd geniefaes 9
WIATT AW FT aFATR TFIAT |

At qw WREEm : #3713
T T | A wFr fF g oAml
F( TAT WAAE

ot frrgewT A gz : dv, #
ag Fga WA § fF famerw A
St WEET @ ¥, FAr F TAA-
qaeE d A7 FEN! qAE 7 7 Far
AT WIZEAT 299 A1 §9% AgA2
wET AT 897 wgA% ar 443 A
fagdy F-993 9 7 w1 ¥ AT
F1 A AZ0 M| AZ a1 FIT 9T
TTAR-THF 4 | UF I0F 497 909
aga wrEmis Afqafady aa, &
wr, @77 gfvafadr @ @7, T@r
IR FrHr T ad fan, @@t
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# aem # oF@r, W (9T AR
foar, @@ W FCH  FART HAw
gur fx frgag & gw fgmgeam &
aut FREfadr &1 AW a7 999 g,
3 W IAH! ATEATLT KL THA |
fer @@ & SAR! oA FT
g¥a § fFw aw@ ¥ gw AN
e g 991 T AFd §, A
qrEg W ZFATST § IART AT
F T 9C AT qFa & ) F Aoe
fex wgar wgm f& Wy FEr fw
To UHe Hlo HIT Wo THo To 7
FWtT & da faemar o & sgw fE
wAEqmEr, 98 a1 UF Affae ger
¢ wifex dgw fag afafedt a0
afng dzw firg waw 7 =dl
gargas afeafedr o qfeaz v
Fza #ws w1 g (o wE 7wl
WY To UHo Hio FT fum § wiv
To WHo To &1 Tud fyamw & &l
ag s Afwis § f& afesfid &1
gae waew &1 1§ e st & fe
Fgmr wgm & fow &0 A g
wiw g fa wedig afew afaafed
s vaegieR gfeEiedt 41, s wwe
e AEw & wWifgd | uWg w
afeafadr 41, & 1921 ¥ e
R 1 Ui gE Al Seaie
g maar fewr f& ads A, afee-
fedt A &w argewid ) fger afes-
fagt A faw 20 wegz &w age
wid, #few wevg qfeaw ofaefadr
F 80 WEAAM TR WA &
ag afaafr £ fom of & W
fead fsan aw  weagw o,
i wgw frmad, sto wifi gam,
u wiw wie el groqw § Wg
w99 g1 @ gadr swiat @ e
aer  qfem gfedifwds fa,
91 ATERT Y5 &, Tah @ 80
Al W weAwg Aqfeew fafad
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F dmaw § | W T SR

g ¥ fr felr oy B qfeew gfie-
fadt w1 93 @« faar sg ote 9%
odwa w@eT F wew i, dgr
& Ay gon Wi @7 fag @1d
ganr fofee®  fowr mar, a9
aramy qdm 4 ffee fea
AT, SHET FEw w@l (AT w4 o
Aarr g  fFoagt 9 @@ Ffwua
dr fe @t # wgar afes ar
ga% aefyws fawan gfes ar
WO AW OF g A GH R et
47w Fegfadr & @60 w0 ag
AT a1 g1 A% fo e gt g
ANG—TE WE FAGT & AN §
qoal § FE SYT FAw ¥ OAHW
A s &l owE wwW A e
FAT &, WAAIT AW A WS FoAT
FIMTAGAR FES AH T WS
g1 F aft swg § s 3 W
swg fom wwdr & vsfaw fae
ot g A1 w4 @t wew oy
fgww g ww fr 3o
wsfaew e | & w91 wmawT & s
AT ATEAT HE AT @V | AT
qfafedt #1 Zem  wusr  wTER
2| WY FET & WET W7 A2
g oSt &1 owmRd) wee g
& wm | amg qfrafadr § g
47 Fga AT 4 | 38 sy #
T AaEiadl § s faais
g 1 Fgr 97 U g WY ww-

faun a7 aga €@ 4 | 22t derw
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& fagars s1d 4 | §ewa & fagral
A Tt T wE A & AT BT OHIAT
¥ oawwar fear 0 W wei o w0
gt § aospn famr oA e
# wa f& qer o< ardEr § s
gWT 9T da AT G AT AR A7
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fip g7 W0 9 L ST FE RO
ww fFar 0 9 ¥ fyw oave A
w4 v € geR WiR
[ w1 owwET w1 g 0w
®E FAEW B W@ w0 § W Al
& aANdr & | Sanwer & fadr
FE q5 wwar §, davafews
firgf frgam 0 wog awma &1
& gfeat § Dandt, o W€ Twdr
&, o qur admwr fear o ol wg
qar @i 8 e e v A aE-
A a3 HLA T EA (BAT W NEAT
21 9 Far qfa wn g, o afa
F'1 1958 §@ATH 4¢ WIHY TG
# B | Wa A V§ | ol wel
WIHT S WD F WA E F wedt
@E K| F wNA ageT wEm fE
wii gn o afeefed o, oo
iWigaw 71 Whw T § ww
@EiFae FEAfadr & %% F faF
@ AT u¢ wIwd el g fF =g
T YR g WG 1 g dr
4w & faant garaor g | § @
fr wfeswm gfeuf @ @1 arde A
fgeedy fowddie goam &7 waw
ol F gT FL SATAAT Hefwur
dwd fyeifeas § faoz o7 § ) o9
w& g 5 watwdm  faest
faedt & wid F@T g AT
a% mar | v d foaa gfsm g
AR arfae @ET 9E @ 0 IeR
aTRw FAT AT W T vAawy
1 FarsT Jrfgd | 17 & F a1w
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nATIEA fa=sy agt & swar &
M 7 7 11 A wE # A "
F wfmy @3 wd &1 w9
aF q TR FT R wfT
saf F7 & g @A § 1 W7 e
73 Al SFATE FT HFET HIT HAHGET
1 #@fgT @er war & 1 @ an
Fg a1 sAf wAI # dwre & afen
ST T T YT WAT & | ¥ T
THATRAT B OFE FWT 7 o[ww
qfem afefeedl & feeifom g7
w@ FYT A1 FH FHIZT I
& uir waar wgm fw gwwr a6
a0 § ¥9, g Al & arg a9
ta gy o Afwafas! 1 oF aows
A0 gt 4 gErer wfET T
% Wi fergsaw &1 A §0%
¥ watw ¥ | ) ¥T SOE TEEr
ATAT GRr HIT FHE AT G |
qg GAWAT § WIC qW T @R ¥
fomd gra & Taf w1 wEfuleua
&M ag & wifam g ¥ fergem
® ARHIF W, TW T FEET Y
qrage & g6 wfsz FuE
ettt ®40 | fawer sfagts @y
far | awww feg gfesfed
fim  waewEr w1 oEfawa @@
frewar qr gwa fiady 1 ST awd
g1 | FwEr gutaar ¥ fEr o oar
HFAr a1 | nnEg qiean afastad
% dxE wEf gwidl AT ATHTE 9gW
HHAl g wgt awmerdl 71 agfiue
@ faerar a1 | feegwi w1 vl
w2l famar ar | wgt v feurddee
&g ferdl foudiz &  Sigme
forg & | w7 wgg  wiwT WX
TSR G, FAl BEEI 97T o
st § a1 ufew aigg-awwT aan
#ifarcgeare 41 fenidysz ¥ wgav
#1 Far fear smar & 0 frldl fawm
¥ warege ferg 9, wwF agD W
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ofEZa Frgq FtaeA aqr fzar war )
3a% faars w1€ 4 ar 78 33
gafacag g TFq-aeg A9 AT
gfqafadr 8, 1% agt & | § gumar
g frgaq zadr a9t qa =€ adf
Z1 aadr 2 ) safme § o sEqr
f& am a7 7 77 faq w1 qqfz fear
2, @fwd za faa &1 a0 F@ &
AR | FE TRABIAT F B AT L
A AFTT FT 997 HET A 1T AW
5 za faa & @ g wra 57 fanr
2, AfwA 3% 9w FT XM O" Tel
@IATH s G0 G AqAr, g%
AN T T R | HF AT W
Araaladra ot mraagfes wa2 @

g w1 AR frar ¥ W Iea
T W AT aqAT @ g ) gatag &

wmarg 5 598 =i od aadra
& & Frad w18 waawedl 927 21
TRFEE HE BN ared T am
® @2 WiT & qdY Faz wr SaEy
q g faer gredl F v 3@ A
®ATe FY ST § ) gT oaeR A
7ift & fag & §8 & avar 2, w2
f&ar a7 7570 & | AATW, gaAAA
¥ ogma H qr I w3y w0 fraw
3+ gafaa & oar i A8 Al
afgr foagd fear @ N #18
TAIH AT Far g1 1 gArg, W1 fae
Iw faai war § 3980 a9 Ffay )
e faw & ara §@ ¥ fodr avz &
TR A dar @A wifeg
74, 9t g7 fea ¥ o4y a9
SHRI SYED SHAHEDULLAH (West
Bengal): Mr. Deputy Chairman, Sir
while we are talking of this Aligarh
Muslim University, let us take, for

example, the Calcutta University. One of
the  Europeans had earlier
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written that the Calcutta University had done
a wonder; It was started for the upper-mildle
classes but gradually it broke the bonds and
ultimately it become an institution for the
entire people. Now it is not surprising that the
Aligarh Muslim University also has done so,
but we cannot forget that originally it was
meant practicalily for the children of the
aristocrats of UP and certain other places.

416

agt a7 ager Mfefsmfer g w€
? | w2 dqag ogwT @1 § U wHE
1€ 9 AT ST wigr 9v 5 gwid

Bf WOWT &F ATUF T @IH K
i qEF 45T |

that the sons of the abhijats will not read with
the sons of the common folk Now, as
democracy advanced everywhere and
enlightenment proceeded, it broke the bounds
and Aligarh became as good an institution of
the people as any other. Naturally it is a
glorious chapter in history

They were talking of numerical strength.
How many students have been added to it from
year to year etc. But what is the new class
composition there in that University? Of
course, that is another matter. I need not dilate
on it. At the same time, Aligarh University has
a history of something eke. It meant a break
from the old rigid outlook; it was for science
and arts. Sir Syed wanted that science and arts
should flourish. He brought a rational outlook
and ideology to the University. Now, looking
at this backgrond the mention of the minority
character is worrying. If it means minority
character in terms of providing admissions to
students that is acceptable. Due to competitive
market the Muslim boys all over India do not
get much of a chance to get anywhere. If there
is a liberal policy in admission somewhere it is
good. Now throughout India the Muslims are
getting educated, and there are bright boys
amongst them and well qualified people
are there
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among them to run an institution. So, if
they get great scope in appointments,
there is no objection. That does not mean
that it should be run only with the
Muslim staff. But at least it should he
seen that if there are qualified people
available among them, they are given the
opportunity. In this sense, the minority
character means providing certain
opportunities to the minorities. 1
absolutely support it. But, I do not
understand what the minority character
means, If Khoeminis ideas come here, |
would be a little anxious. So there are all
kinds communal, religious and ob-
scuranist ideas.

MK. DEPUTY CHAIRMAN: Khoe-
mini will not come here

SHRI SYED SHAHEDULLAH: 1
should not have named him. Any way,
there are fundamentalists and all that they
say sometimes blinds reason. This thing
can be there. And then you will not find
people growing with one another, or
instance, I was brought up in a tradition
where Khasrau's kaafir Ishqam was one
factor Khusro said: "I am a worshipper of
love. He said: I worship love and I cry for
love" I also recall those ver. ses of Hafiz
which have been quoted by Raja
Rammohun Roy in his book: Tohfa tul
Mawabhidin.
in my religious code there is no other Sin.

HATH ZTT AAT 4 Z0F SAE! T,

¥ 70 AYOA Wigd ALY [ AT |
It means: Dont be a follower of op-
pressors, whatever else you may do is
permissible in our shariat i.e. our
religious code (Interruption) because

ZfEd 9w wq grEA

So that is the broad outlook to which the
mediaeval age reached. The composite
culture which my friend Mr. Bishambar
Nath Pande was talk of is this composite
culture, of which that liberal culture was
built It was a contribution of all these
things up But now there are so many
rigidities which have come along and so
many people talk in so many manners.
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Some people are firing the womenfolk for
simply seeing the cinema. All these
things are happening. So you do not
know what minority character means. If
things come into play naturally we get
anxious. I think this will be a backward
outlook for the Aligarh University which
has been the seat of modern culture
science and arts. There are apprehensions|
My apprehensions are not unfoundel. I
happen to read Urdu papers They are
concerned about many things. Sometimes
they are agitated, as be papers in many
other languages to. I found my friend,
Mr. Khursued Alam attacked in the Urdu
papers on wrong lines, not on my lines.
These apprehensions of mine, I lay before
the House. I think Mr. Bishambhar Nath
Pande has himself seen in 1921 how
devadases Swamijis and mauianas came
and captured the Congress pandal. He
saw also how in 1925—26 They spread
communahisim He saw all those tings
happening. Those things have to be
guarded against. There can not be any
doubt about it. I hope that the
Government will see to it that the
minority character may no lead us to all
kinds of interpolations which Aligarh
never had in thes past.

So far as the legal language is con-
cerned, I am opposed to this. Propor-
tional representation was provided for
election to the Court but in this bill it has
been taken away. I also oppose this
proportional representation gives
representation to allsections. Well, if
they are in overwhelming majority, they
get majority. These are all shades of
opinion

3 1 W FAA § A #1 qree
& AIzAn g § gl @) WIIE-F
BT | g A FEHW 1 FETA
F WEA T AIOT IAF H) q AL
Aar wa | gaE F g 1 gEifan
g0 Wi §E E AT qTHT wAT
f gark A & neaw of &9 g
ff 7 ¥4 faen &1 G5 &7 99 |
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5 al#T TATLUAZ TGSTEwA &l T894 2 |

But there are forces. Somehow they even
take the religious institutions out of the
religious fold. It has happened

S0 many times

N WL g FANF 72 791 anfzy 198
zafea g8 9T & o1 a0 A0 @iAar
HFRAT§ |

My friend, Mr. Gupta was claiming
so much credit for the Janata Party.
This was the only one occasion. When
I had voted with the Congress (I).
That was an amendment in which it
was said that secularism meant that
all religions should be respected the
Congress (I) along with other pro
posed, that this amendment should be
deleted. That was regarding respect
to all religions. My own amendment
said, respect for the right to pursue
ones own religion and consience be
cause I cannot demand a Muslim to
respect what he does not believe
in or like nor can I ask a Hindu to
respect something which is at times
painful to him. This sort of respect
for all religions, in my opinion, is
not secularism. Sometimes the mean
ing of secularism is carried to that
extent.

Besides there was an objection. I read
an article in the Panch Janya by the
gentleman who leads the RSS, Mr Deors.
He said in that article that Muslims
should have to conform to the Indian
culture. What was that Indian culture?
What did he mean? Rabindra Nath Tagore
had said that where the Muslim door was
open the Hindi door was closed, and
where the Hindu door was open the
Muslim door was closed. It is the
orthodoxy. Rabindra Nath Tagore said:
What was required in India was that these
walls of separation should be broken. The
writer mentioned had, however, written,
Muslims, Christians and others have to
respect all the religions here, everything.
We respect all mahapurish. Why  should
they not respect all? I

[ RAJYA "SABHA ]

University (Amdt.) 420
Bill, 1981

have seen articles in  the
papers  referring to music  before
mosques that they should stand
quiet. They should just go and respect
all, This sort of respecting other
religions brings in all quarrels, brings in
more conflicts. That way, the kafir-
ishkam slogan was  much better. I
have objection to the talk of tolerance on
this ground.. ~ We have to live together.
We have to tolerate each other. So
there is no sense in being sensitive about
it. That is not the thing But one thing is
there. 1 have said in my life from 1924
or 1925  to this day that I shall fight for
civicright. ~ When there was the unity
conference in Simla in 1927, there was
this question. You know, of course, we
were followers of  Gandhiji, but
Gandhiji wanted the Muslims to follow
certain practices and the Hindus to follow
certain practices.. That was his religion.
He wanted to impose his religion on the
others; I say this with all respect to him, I
am not going into that now. But he said
we were like brothers and all that No
Englishman says another Englishman is
hie brother. What the Englishman says is,
"I do not agree-with a single word  of
what you say, but I shall fight  for your
right to say it". It is a question of respect
for ones right to follow ones religion.
This sense of respect for ones right
should be there. So what you have to
do is not . simply toleration and all that.
You have to respect anothers right.
And that is what our friends of the
Bharatiya Janata Party should also
understand. This respect for ones right is
more important than simply respecting
gods and forms of worship. Sir, Ido
not want to go into details. Shri
Bishambhar Nath Pande spoke about the
composite culture. So far as [ am
concerned, if we have to recall anything
in the past, we shall final the roots of
democracy and secularism in the
Budhist age and the medieval age. What
I mean is that Aligarh does not have
to reject its past. Aligarh should go on
expanding in western science,
modern  science,



421 Aligarh Muslim

modern culture and all that. One thing
more I shall add here. Halls are
mentioned in the Bill. This is one of the
symbols of imitating Oxford and
Cambridge. Of course Ravindra Nath's
Parnakutirs in Viswa Bharati are turned
to buildings and mansions now. Things
are going on in that manner. At least, let
us drop those expressions. Let us have
buildings, hostels and lodges. That will
be more modern.

STATE IN THE
COMMERCE (SHRI
ALAM KHAN): Mr.

THE MINISTER OF
MINISTRY OF
KHURSHED

Deputy Chairman, Sir, I do not' have the
Mention of going into details. I would
only say a few words about this unique

institution. The Aligarh Muslim
University is not just another university.
At the back of it there was a big movement
with certain objectives and the university
or this institution was established to
achieve  those  objectives. So the
Aligarh University is a unique institution,
as I said, unique in more than one sense.
It was built brick by brick by Muslims
and by Muslims' money. But at the
same time, [ would be failing in my
duty if 1 do not acknowledge the
contribution of non-Muslims also and
their patronage of this institution.

Sir Syed Ahmed Khan wanted this
institution to be an Oxford or Cambridge
to India. My friend, who was speaking
just now, said that we should get rid of
Halls. How can we get rid of Halls? There
are Halls in every university and actually
they are the basis of all universities. Ac-
tually Sir Syed Ahmed Khan wanted this
to be an ideal university. Therefore, these
things have to remain there. Sir, if the
demand for amending the existing Act
had any element of communalism, I
assure you, Sir, I would not have
associated myself with this demand; I
would not have supported this demand.
But it is obvious that the demand for
amendment is reasonable, democratic
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and non-communal.  Minority character
does not mean communal character. And
I can assure the honourable Members
of this 7 P. M. House that  Aligarh
Muslim University ¢ is as Indian as
any othar university is Indian. Aligarh
never had that sort of a feeling. But in
1920 during the deliberations of the
Legislative Assembly Mr. S. M. Ali
said, "..the general desire of the
community for a free and autonomous

university". Today once again we
respond to  the same desire.
Minority character for AMU is not a
demand on narrow sectarian

grounds, minority character is  the
logical consequence of providing an
autonomous democratic structure for its
functioning. It has been said that the
Janata Government had also introduced a
Bill giving minority character to this
university. May I draw the attention of
the honourable Members on the other side,
if the Jahata Government wanted to
give minority character to this university,
then, why did they not accept the
definition of "university" given by the
Minorities Commission in which there
were such educationists as Mr. V. V. John
and others?

DR. RAFIQ ZAKARIA; And appoin-
ted by them.

SHRI SYED SHAHABUDDIN: Why
have you not accepted it.

SHRI KHURSHED ALAM KHAN: It
is almost the same. However, I am sorry
I would not like to enter into an
argument on this. In what I have said, |
have made my point.

Another thing which I would like to
assure is that the University is not going
to shut its door on the non-Muslims.
Aligarh has never done it, and it will be
most unlike-Aligarh if it is done at any
time. I can assure that Aligarh has not
done it. Aligarh will hot do it and we
will not allow Aligarh to do it.
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[Shri Khurshed Alam Khan]

Some Members have expressed their
apprehension about the composition and
powers of the court. They should
remember that the composition and
powers of the court have been proposed
as an experimental measure and in any
case the statute which will be framed by
the Board will be always submitted to
the visitor of the University for approval.
So there should be no apprehension on
this account.

In the name of Aligarh Muslim
University which we hold so dear, I
would like to appeal to all well-wishers
of the University at the same time to
beware of the pitfalls ahead and to focus
their attention on the supreme task of
achieving its objective and to guard
jealously the future of this great
institution. But surely it is not necessary
that a liberal Muslim was to prove again
and again that Muslim heritage and
secularism should go together. The
demand to prove secularism or any such
thing is the product of a deceased mind.
However, 1 would like to quote Pandit
Jawaharlal Nehru 0*1 what he expected
of a university. He said, "A university
stands for humanism, for tolerance, for
reason, for advancement of ideas and
search for truth." I suppose Aligarh will
not be second to anybody or any
institution in following this motto, it has
been following this motto, and I can
assure that it will continue to do so.

Of course, I quite agree with some of
the points that Mr. Shahabuddin has
made, that as far as the Old Boys'
Association is concerned, it needs to be
reorganised and reorganised in a fashion
that it will be more active and it will play
a more constructive part in the affairs of
Aligarh Muslim University

Sir, as I said, I would not like to go
into details. But I would like to mention
about particularly what my friend who
was speaking just now
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said. Those of our brethren who feel
sceptical about the ability of the Muslim
community and members of the Aligarh
Muslim University to run the university
are making a dangerous comment on the
character of Indian Muslims. Are we no
longer the same men that we were in
1920? The responsibility that the Aligarh
Muslim University Bill, 1980, places on
the Aligarh men and the Muslims of
India is far greater' than the powers and
authority it grants. This; is the test case
for Muslim aspirations and the whole
nation will watch. It is the test where the
standards are high. Let us face it with he
resolve and sincerity and a sense of
history.

I deem it both an honour as well as a
privilege to participate in this historic
debate. But at the same time I would like
to sound a note of caution. If Aligarh
fails after this Bill, it will hurt not just
the pride but the future prospects of
Indian Muslims also.

However, I am confident that Aligarh
Muslim  University will rise to the
occasion as it has always done in the
process of developing its autonomous
structure, it will wholeheartedly put its
trust in those who have put trust in it.

Before 1 conclude I would like to say
that the prophets of doom will be totally
disillusioned about this University. Sir, |
would like to assure my friend, Mr.
Shahabuddin. Please rest assured that
when Aligarh Muslim University bell
sounds, ask not for whom it is. Take it
from me that it will be for all, one-and for
all, without any discrimination without
any prejudice. Before I conclude, I would
like to tell Mr. Shahabuddin and others
like him:

“FOozan 2 feogr A0 w0
AN ANTE /Y Arem FEw wWiw )

DR. SARUP SINGH; Sir, I find it
very difficult to speak on this'occasion.



425 Aligarh Muslim

The reasons are many. [ wish Shri
Pandey had stayed in so that he could
have heard me. It is unfortunate that I
am reaching a conclusion with which I
am afraid none of you will agree,
namely, that it is becoming increasingly
difficulty to speak the truth in this
House.

At o =z ar fr fa=f &/ 7
AT AT
A% AR T F2AT

ol guaanfa
A 2

ERCU I T
qrgar g
feedt & afera,

Towm fog @ 39 "G H, =™
gr&a o, fas #r FG FAT AZA
gaf®wa 71 747 § | 972 qEd A
war % aga, ga g § g9 #r Afzar
Tzdl w1 2, 99 #r wfent @y @0
ARU TH W H | W AT g WT
7z X@T 2, AT WET 4 OG0 AG
3y & fa @ Z@m 1 Ew 99,
fedrdz gfsar @ faa = a53 &
wag g 5 e @Y €17 €, Tw@
At g &, 47 79 &, Whew gy A
LT AT T W2 W, A Al AEL
@ @ £ oam FBw, fem oW
gar wr g 7 um faw # g
¥ fgrz 2, WY faa % wawwdl &
fao ez 2 1 I@o amEE A
wigg @T Gy 7§ OF wamw
g, afwa fggadfsm & aaq s
fasm 1, am  agm FAfso )

I am going to say this once and for > all
because I may not get another chance to
speak. Unless you respect differences, you
cannot accept secularism. You are
covering up everything. Differences you
cover up by saying pleasant things. What
for? Because Aligarh is a political consti-
tuency. Aligarh is not my political
constituency. I do not know where my
constituency is. Aligarh is a university for
me. It is not a political constituency for
me. For each one of you, who is a
politician
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in this House, it is a political consti-
tuency. Are we worried about Muslims?
Who is worried about Muslims? No
educational facilities for them in the
country and no jobs for them. Has
anybody bothered about Muslims? And
non-issues become issues. Aligrah has
become an issue. Ten thousand Muslim
boys are there. But what about the
hundreds of thousands of Muslim boys
who cannot get a chance to get
education? What about their jobs? Has
anybody bothered about it? Is anybody
bothered about it? No. Everybody,
however, is bothered about Aligarh only.
It is because it is a political question. You
win over Aligrah, and you win the
Muslim community. If I were a Muslim,
Mr. Deputy Chairman, Sir, I will feel
insulted that I should be treated as a vote
bank. I am a human being like anybody
else My friend was right. I felt angry
when somebody said "tolerance". Where
is the question of tolerance? That is what
I want to know. Who tolerates whom?
And who are you to tolerate anybody? am
as good a citizen as you are. So, what
business have you to say that you tolerate
me or I should tolerate you? We in this
country are equal. We are all equal. At
least in the eyes of the Constitution all are
equal. I know, sir, that nowhere else we
are all equal. I think it was my dear
friend, Dr. Zakaria, who mentioned... I
am sorry; I think it was Mr. Salve who
mentioned about equal opportunities. 1
want to know where equal opportunities
are  available. Are there equal
opportunities in the city of Delhi? Forget
anything else. There are no equal
opportunities. Then, Fundamental Rights:
Are there any Fundamental Eights or
whatever rights you call them? Oh, no.
We have driven the Muslims and we have
driven the Muslims of India into a. corner
and driven them into a corner to such an
extent that they say "Give us the minority
character.". Sir, mi-nority character or
minority complex is a dangerous
complex. Minority complex is a complex
of self-pity. I agree with my fiend, Mr.
Shahabuddin.  Any Muslim who feels
self-pity
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is an enemy of himself. No Muslim
in India should feel self-pity and if
he feels self-pity, it is a judgment on
all of us. And yet Sir, we have such

wonderful people. We are all secular.
Throughout Indian  history, there are
great lovers of peace. Hindu religion

is a very peaceful religion. Of course,

it is a very peaceful religion. Sir,
when I was a student in the Delhi
College, 1 would go to Chandni

Chowk and when I wanted to have a
glass of water, I would not get a
glass of water. Do you know what I
got? In Chandni Chowk, there used
to be a pandit who would give us
water, when we wanted to drink
water. To a Brahmin he would give
a glass of water; and to a Rajput he
would give a lutia; and to a non- .
Rajput or a Khatri—I think Rajput
and Khatri, both are the same—he
would give in a steel vessel; and
lastly, the poor Muslim comes. One
day, I said, "I am a Brahmin" and I
drank a glass of water, and then
another person came and asked for a
glass  of water.  He asked:

"Who are you?" He said: "I am a Rajput." The
pandit said: "Look here; you drink this water".
That man asked him, "How did you give him
in a glass?" He replied. "He is a Brahmin.".
This man said, "No; he is a Jat." He was
upset. But he could not do anything because |
had already drunk the water. So. this is the
way we treat others. This is the kind of
tolerance and this is the kind of tolerant,
loving, harmonious, spiritual religion that we
have. And yet, Sir, everybody is wonderful
here. All of us are great lovers of each other.
If that is so, then what is wrong with India?

DR. (SHRIMATI) NAJMA HEP-TULLA
(Maharashtra): What is wrong?
(Interruptions).

DR. SARUP SINGH; You are asking me
as to what is wrong? If you don't see
anything wrong. Madam, it mean's your eves
are closed. And I have a feeling that nothing
is wrong, because you belong to a prosperous
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family and you have access everywhere. But
what about the poor Muslims in India, in
Delhi here, whose children cannot get any
education, whose children cannot get any job
anywhere? (Interruptions). I do not want to
remind you of anything and I do not want to
create any bitterness here.

SHRIMATI HAMIDA HABIBULLAH:
You cannot understand anything.
(Interruptions).

DR. SARUP SINGH: Mr. Deputy
Chairman, Sir, the same things are happening
to the Hindus also because of poverty.
Because of poverty many Hindus also are
like that. (Interruptions) .

MR. DEPUTY CHAIRMAN; Order,
order, please.

DR. SARUP SINGH: All right, Mr. Deputy
Chairman. I told you in the very beginning
that it has become very difficult, increasingly
difficult, to speak the truth in this House and I
will not speak the truth. I will now speak on
the Bill. (Interruptions). I will now use a
diplomatic language (Interruptions).

SHRIMATI HAMIDA HABIBULLAH;
You speak on the Bill. (Interruptions) .

DR. SARUP SINGH: Sir, I will now use a
iplomaic language. (Inter-rupions). I will now
use a pore angu-age and I assure you, I will
not hurt anybody's feelings.

Sir, everybody has been saying that the
minority character has to be restored and is
being restored. I am one of those persons who
never thought that the minority character had
been taken away. If you ask me, I would say
that the 1965 Act. the 1972 Act, etc. have not
really taken away the minority character. Any
you may condemn Dr. Nurul Hasan as much
as you like. But the fact is that Dr. Nurul
Hasan had tried to perform a very great
service to the Aligarh University. What had
happened was
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that the powers of the Court had been
taken away. I assure you, Mr. Deputy
Chairman, throughout the country in all
the Universities, the powers of the Court
have been taken away. And there is a
reason. At one time the Court
could elect the Vice-Chancellor. In
Delhi University, as late as 1950, the
Vice-Chanceller used to be elected by
the  Executive Council. Incidentally,
there is an interesting story. In 1946
some members of the Executive Council
wanted Sir Morris to be defeated. You
will be surprised to know, they put up as
their candidate—you will be surprised to
know the name—Nawabzada Liaqat
Ali. He was put up as a condidate by
one group in Delhi. That group
was predominantly a Hindu
group. But then Nawab-zada's
condition was that he should not lose the
election. His name had to be
withdrawn at the last moment. Sir
Morris did not permit vote by ballot.
That was as late as 1950. Can you elect
the Vice-Chancellor today? Can any
Court in the country elect the Vice-
Chancellor? No. Because of the
political and other climate.  You can
elect the Prime Minister. But you
cannot elect the Vice-Chancellor.
Understand. No Court can run a
University. Executive Council can
run the University. Bring 25 out-
standing Muslims from all over the
country, educated, non-political, with
their hearts full of compassion and
vision, minds full of  vision. Bring
them there. ~Make them Executive
Council. Let them decide who should
be the Vice-Chancellor that can be a
real successor of Sir Syed Ahmed Khan.
They cannot, The Muslim
community is wonderfully  pleased
and says: Do not take away the
University from us; now you are
getting it. Yes, you are getting it.
When you get it, what will you do with
it? I as a Hindu, if I were anti-Muslim,
would be delighted. Here is a Bill
which will make it impossible for the
University to  function Your Vice-

Chancellor will always be under
harassment. The Court members will
always be quarrelling.
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Members will be quarrelling amongst
themselves. You will have to come again
some day to Shrimati Sheila Kaul with a'
request that some how the  Muslim
community should now be persuaded to
make some changes that become
necessary. [ am not at all opposed to the
Bill. Please pass it. Like my friend,
Mr. Shahabuddin, we are not opposed
to this. We merely say that this is the
Constitution, but something is more im-
portant than the Constitution. That
something is called the heart = and mind
of the nation. Our worry is about
the heart and mind of the country, not
the  Constitution.  Let the Muslim
community be happy. My worry is that
the Court should never be made as
powerful as you have made it. 1 will give
one example to make statutes. Incidentally,
my friend, Mr. Shahabuddin should
agree with me that the Janata Bill in
one respect was inferior. The Janata
Bill had said that the Court could make a
statute. They had said that the Court can
make a statute. This contains a
provision for the President of India's
approval. Your Bill did not contain that

provision. Luckily, I had got no
chance to oppose it. It never came to
the Rajya Sabha. Otherwise, I  would

have said the same thing as I am saying
now. But do not have any illusions
about this new paradise that you have been
bringing in. There is no new paradise, as
far as this Bill is concerned. No. I hope
there is a paradise somewhere. But no
Bill or Act ever brings in a paradise.
Paradises do come but they come through
some special kind of illumination. I
hone for that illumination we shall work
for. And do not distort history. Do not
start covering up things. Let wus
understand the reasons why the Hindus
and the Muslims should live together. The
reasons that you give are not the
correct reasons. There are reasons why
they should be like brothers. There are
reasons why they have been very often
brothers. Go into those reasons and
bring them together.
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That is how India will progress and
come up. Otherwise, I am afraid this kind of
superficial approach to the question of
secularism or any other ism will not help.
Mr. Deputy Chairman, it is my great
misfortune that every time I come with the
idea that 1 will apeak very  pleasantly, but
when 1 start speaking, my heart starts
troubling. I promise  my friend the other
day that I will say nothing against the Bill.
But what shall 1 do? When 1 start
hearing sermons, something starts
happening to me and I say that this is wrong.
We must face the reality and we are not facing
the reality. The Rajya Sabha and also the
Lok Sabha should have the courage to
listen to the truth, however unpleasant it may
be. Mr. Shahabuddin is a Muslim.
felt hurt that somebody in the other House
said something very nasty. I will not repeat
it Tama
should not have said it. He felt hurt and he
spoke about it and everybody pounced upon
him saying, "You are spoiling the
atmosphere". Now, what is this atmosphere
which can be spoiled in half an hour? I hope
Mr. Shahabuddin will give me the privilege of
being his compatriot in some respects. We
believe, Mr. Deputy Chairman, that
Aliaarh has a very powerful role to play
in the future of the country. But that role can
be played provided the Muslim community is
able to see what it wants. Slogans will not
do. Aligarh University has international
standards in various fields of scholarship.
Sir  Sved Ahmad Khan said, "Modern
knowledge and Islam are not or/nosed to each
other." There are those among the Muslims throu-
ghout the World who protest against that kind of
enlightened ideology. The Muslims of India are no

exception to that. They also have
differences. Now. here is Prof
Rasheeduddin Khan. He is one Muslim. There
may be some gentleman somewhere. He too
is a Muslim. Mr. Shahabuddin is a  Muslim.

Now. which Muslim will
dominate the Aligarh University? If
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you bring in politicians, then politics
and education are poison and nectar.
They cannot go together. Madam, my
apologies to you and my apologies to
others. If it pleases your heart, I will
withdraw every word of what I have
spoken.  With these words, I support
the Bill. I want to make one humble
request to Mrs. Sheila Kaul.  Kindly
see that the kind of Court you give
them, the kind of Executive Council
you give them, is a kind of Court or
Executive Council which makes the
university functionally viable. If it
does not become functionally viable,
then all the rhetoric that we have in-
dulged in will take us nowhere.

MR. DEPUTY CHAIRMAN: There

are many speakers. I will request the hon.
Members to finish their speeches in five

Hindu and T also feel hurt. He Minutes.
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AW | Y U OWET AT OGATE §
g fa giq OFWA WD FT AT
sotfafan =1 TYEwA &1 a1 surE
A% & 13 Ha mar q§ e wfgw
qg fa@ St atsr g7 A ATAT E gHA
fargeaa & waadiT @ G0 F 977
Page dnmarng qfaafadn 51 anq
YEF A WEHIEU A ATE  H Hed
AT A AEA ¢ 5 w F fay
AT dga @Il F AT ) PO
uspred fafeees w gren fafaeee
HIT TFGHE o AT HFFAH THATT
AT wfzed Ay qfeem gfaafaz)
T RFT W AEF T AFGALT 1Al
F1OF  AGT AT AT 0T agA
7 fSradl 3 &1 & 0 A7 @m
g7 & weag qfean gfefed &
HgH AGAT, €%, AWH A T
guH G@aT ¥ T AE T AER
grar & ©e g vewra wire Ffwsea wr
g A% ¥ HEl FEAATE FY | EW
qe% A1 AT WES S e g
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AFFIT FATG AL FT @A HY MR DEPUTY CHAIRMAN: I also highly
daz 3 1870 ¥ Faw 41 % fﬁ‘i‘t’ﬂﬁf appreciate her speech and compliment her.

¥ qEAwE | F0 [L %€ ® A" SHRI ~ NARASINGHA ~ PRASAD

2 57 w1¢ ardm  wie aegma % NANDA: You also appreciate. Compliments
- - P and congratulations from us to the Madam

afe gt ?q"r AW FOUF AT for her inspiring speech.

21 Fifga AR {RR FEiTE FA0

N ) P ol WE galT WiqT  (INY
T qFw W qErwfas we arfed qqW) | ITET €V ARG 7 Al AL
FEAl 1 AEFEASEAA dgA  WARL

P - ; i &, AfeT aga wemra A 2
FAME | A% BNT AT AT AT HEY 4
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T g 1 g0 4% Al R
afaafgadr % fofaom &, asgrarfe

"Students  should look more at
developing strength of character, a sense of
public duty and patriotism. We should
devote our attention to turning out men

who in appearance are neatly dressed and
and |

clean, of robust constitution,
welltrained muscles, energetic, honest,
truthful, public-spirited, courteous and mo-
dest in mananers."

affar % # fa® waar & sg@

f& arar a am F ars qare # e

f& wga & Y a1 F%@ &,
AT A W AA[AT AT,

2t wfesa =z wram g6l
gT asq w4 farz soam)
ar wf arr fwrar atﬁraﬂ
FEAA T FW Q0T |

78 FrAa § Ar wgEdT A
st ¥ fag #g @Y § | ANFT aga-
aga wfwar

MR. DEPUTY CHAIRMAN: Yes, Shri
Yogendra Sharma.

SHRI NARASINGHA PRASAD
NANDA: Sir, should you not thank her for
her inspiring speech?

MR. DEPUTY CHAIRMAN; The whole
House has clapped. What more is required?

SHRI NARASINGHA PRASAD
NANDA; After all, you also come from U.P.

ot aver st (fgre) s,
safam a7 gWit agw & WA
weedl 7 Agd A AT wg § | Hfw
gw amay § v faug & gua 4w
@i a2 & v aaag afqafasr ose
4 A geatfaad @wwA & 7 5@
g ar 7 & | g wmy £ v faga
i g g fad @A & & W
gnga f&m & sfa & ge @@t
T wa @ f¥ adeE afess afq-

-y
EEL

afgzr #1 nevAmwm @i fra
W1 @N § ORI I AM T W

fo ga%i 41 afagfas wfa frar
ST W&l § | T At 7 5 faan
fr za®r AsTaes wiva i f7ar
T 7gl & 7 wiemav, g wal aw
WAEA §, 48 A(q TAT AgF wEIl
ar | 3N favafaaraa &1 neagerw
gfra &1 zafag st a1 fa aw
forer 3w % 77 € 34H maq 490
neraess qAzE wfem Az g
IHAT AGAr el § | BT Aw F
gfaara # srfessr 30 # neodETET
F1FG deam warg foa w3 £ gt
gor 9 siagifas gome g AT 98 qorre)
o % 51 Siwd FEvmA W
W OB W 40 woEdT SO E
T Z1OAAT &1 TH 997 H G944
781 AETHEAF HRAM A §U W

T AT g 4 F | Tal4d gEI
#FW:[ ; fantats o SfEEme



439 Aligarh Muslim

[ e 917 "g7]

# mifews a0 var g 1 Aife mE-
geast & geaor fae ) gq quma F
far T faar ¥ ¥z w1 AWAT TE
F_AT & , TAG S W FE Ao
I°g 9T gOT WT ga fawmw swwd
g fam & grr qir g€ & foiawr
aw ofseifas =fva afE@s, =
geq® wfex  afgg, o 4 wfa
Figd, WA BN FHAa & fa Afada
& AT 30 ¥ F ASTAEARI W
graw waa fwar aar g, ag demo
IAF LA FAT AMET | WAWE
afew  afrafad & &% § o1 2z
faar wwifaa faar war g, g oama
& fw oag w9 w2va w0 qfy wam

ZT @ WAL, A4 gATT
qAqA AEE-AAAT T ORE T AL
d wg faar f& 24 zgwr A
q@  awar =gy 1w, F AL
aney £ fa afrafadi £@ Far
g oAt gmy fag wear Wi aw
B WAL TR & Q& AT SiaAifEs
qiafen %1 &g & g9 44 wrAd
& fr afmfed 0 wavr & fad
oy Frz gA wWifge S fa wesi
@ 4 Siafafegqo Zi fsasr
@meAt 4 0 ) 48 Tw w;ar
AT wAmiEas figm g, 9T ogH
qT wHE AL AT | ATwT B
ey & T g aar 78 43 gu £
ag waw wwe weq & fad @
a5t ¥\ v wr & fAQ g o
Z1 g am feaga g, fona aqm
M § | AWA ;IA AT FHC AN
goa@r gt W I@AT F
g fon afmafads @1 swras wiw afae-
fadt @ dwras a4 afaw & ufas
FAAifaE 40 & g W% 08Y grA
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§ & & W &F@ar 9309 F70§
& ag wAaitay faar # gx amEw
T OHWIT ZATT TAwl ARdd &var
El L

oY

APaT, THE FAF( AAA EIA
aawd § fawr & st %% | qgay A
ag & fa wadim A T W W
for w1z ¥ wfafafwes @it Z a3z
faw #er wfeaw odifsqwa ov
CHAE & I T C ST R
WETT W SWIET F 1 OF A &
wfefafa 78 a7+ wiige FF+ fogq
i zq favafgeaa &% g’(t?f ECil
7 FA4l OF TAREGH WS FAwr
ST W1fge =T 39 TAITE W
w ufafafa way 2@ arfzo 1 =4
A8 W WiFY, EAE0 TW AT a4
%% g fai g% faesti # srforan. faferar
sar gfqafazi & | g4 nwAe T4
47 a1 g v w2 F gamEe
S0 gragey faar war § 344 wag
sitfaar fafaar s afrafeds ar
afafafa adt & afz == sifear
faferar et afratad @1 afafaf a4
grar & A1 ga wET f FF F AAEC
L ag war @ fa 22 A6 wmd
T Al & Wiafata 6 79 AT
arg § fa sqrfert @, gtafadr
A &1 sfafafies £if57, wre
wagat & ¥ A} wiafafaea faan, 22
afqaq #1 @ af afafafa 77 ?
nq F1 HAISAIR W oAt WA P,
a9 W@ § A gty
%t gfafafaes 3@ &, saroifeat 1
siafafaes & § ot v afmaa &
sfafafues «&f 2§ & a3 w7 f&
T aFe i 2 afaga ar foaseE-
feg ar 1| zas nwT fefae ¥%
fgar | 72 9% SR ATAT FWET E,
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AW qgA AtAr =T AE | @M
at @za & A 49 f'oaw oA
3T TET TEG RIT GO HY AT
! WwEE 4T T g, AR gar
qAAT 2 1

arfgdl =t #AFgac T8 @
oY OF TEA1 §1 §7 § qLHT FT
eqT &IFAT AEAT | AAGE Afeaw
afaafazi  araga o1 Hivzdr =a
F =g g, IAT! TN ;T F0E
& A8 | A g 0 7@ A7
2t owE 9ar | wo = oar fyoar
|qIT 939, T A 9gH aw g
TE 40| 3A% {13 OF FHI AATE
TE |

!

fadma @3 ® s 45§19
@ g1 aaa &) fre faag o darg
fod T | wIT WIS AR qfAafad
% W el TR & e FA0E §3
w & W gAd & Fgy 1 W A
@ ¥ w ogurg enw & R osia
a® IT% fgagra g faeem oo
B ®T FAW IIAT 4% A% AL

- -~

PROF. RASHEEDUDDIN KHAN
(Nominated): Sir, I would start by
adding a word of protest in a friendly
manner. I thought, at least, for once,
I may be asked to speak a lile ear
lier. And I was enertaining this as-
sumption because [ thought I was
nominated to this House as a Muslim
by birth and' educationist by profes
sion, as a person having been to Ali
garh as well .........

SHRI KHURSHED ALAM KHAN:

Doctor by achievement.
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PROF. RASHEEDUDDIN KHAN: .... and
being a person not unacceptable to many
sections. But still I am where I am. I am just
mentioning this to you that if I have been
denied this, I hope, in future, those who are
categorised into this ambiguous category
called 'others' may be for certain purposes be
treated as a special category

MR. DEPUTY CHAIRMAN; That is
special category. You are heard with
patience.

PROF. RASHEEDUDDIN KHAN: Special
category at the end Thank you very much.

Sir, I do not know what to say at this point
of time for two reasons. I am somewhat
acutely conscious of the limitations within
which anything can be done in the Upper
House when the Bill has been passed by the
Lower House. I really wish that the ruling
party had the wisdom to first bring this Bill to
the Upper House and find out if some
amendments were possible, because, this is
the House where people of distinction in
academic life are assembled. Therefore, some
changes, some modifications, could have
been made here, and then you could have
gone to the Lower House, the House of the
people, and got it through. But it has been the
other way round.

Hence, I am conscious that we have nothing
else to do, but to raise our voice and add a
word of caution so that, at least at the
implementation stage, certain lacunae will be
overcome and the spirit in which this Bill is
being passed almost unanimously by all the
parties in India, as an act of gesture of
goodwill towards the Muslims of India, would
be kept in view by those who are called upon
to implement this Bill.

Sir, it is a fact that when we are talking of
Aligarh, we are talking only of a University.
We are talking of a particular Unveraity,
which was originated under certain ideals
and
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[Prof. Rasheeduddin Khan] which
represented the ethos and ambiance
which was admirable. It was able to
produce Indians who were in the
forefront of the national movement, who
were the torch-bearers of new ideas and
thoughts, who were able to reconcile the
vitals of Islamic polity with resurgent
scientific temper and rational culture.
Aligarh was not a replication of an
institution which was already there. It
was an attempt by a man of vision, Sir
Syed Ahmad Khan, who wanted to
advise all people that Indians should not
only be good Indians and patriots, living
as a part of a composite culture, but
should be attuned to world culture.
Hence, it was different from Darul-uloom
of Deoband, Nadwadul-ulama of
Lucknow, Darul-Musanni-feen of
Azamgarh and of Osmania University.

The whole ethos of Aligarh is an
attempt to develop a certain personality,
particularly, among Muslims. Not only
among Muslims. This was not, if I may
say so, a minority character. This was not
even an exclusivis-tic character. It was a
most positive revolutionary character
which Sir Syed Ahmad Khan wanted to
restore to the people of India particularly,
the educationally backward and eco-
nomically backward Muslims of India.
That purpose, in a measure, it served in
the first few decades. The next decade has
gone by, Independence has come and
Aligarh Muslim University is one of the
10 or 12 universities which are controlled
by the U.G.C. Therefore, Aligarh Muslim
University is not the Muslim university, I
underline the word "the"—which it was
when it was originally established. The
number of Muslims in the University of
Calcutta, in the University of Calicut, and
my impression is, in the Osmania
University, is much more than the number
of Muslim students on the rolls of the
Aligarh  Muslim  University. It is
therefore, one of the universities where
Muslims also come for education or
higher education. One must remember the
all-India spread  of the Muslim
people, one
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must remember the regional variations
among the Muslims. When we talk of
Muslim education, we are not only
talking of Aligarh. Aligarh's importance
is there and I pay tribute to the role of the
Aligarh Muslim University in this behalf.
But it should not be confused with
Muslim education. Therefore, whatever
you do to Aligarh, you are not doing to
the whole mosaic of Muslims who
account for 13 per cent of the total
population of India.

Certain things have happened in
Aligarh Muslim University from the Act
of 1920—the amendment of 1951, and
the subsequent Bills which were
submitted to Parliament—the AMU Bill
of 1972, the AMU Bill of May 1978, the
AMU Bill of August 1980, the AMU Bill
of December 1980 and now the AMU
Bill of December, 1981. I was attempting
to examine the different provisions of
these different Bills in order to suggest
certain reforms.

Firstly, I would say that at the level of
sentiment and emotion, I entirely agree
with the most beautiful effervescence of
language and sentiments expressed by my
most respected friend, Shri Bishambhar
Nath Pandey, on the one side and Dr.
Sarup Singh on the other side. Everybody
is wishing well to the Aligarh Muslim
University and I also join in wishing it
well and also to the Muslims of India and
to the whole nation. But sentiments apart,
when you examine the structure
envisaged in the Bill, the structure of
important organs of governance, you have
to take the most dispassionate, rational
and objective view. Being a university
man, I am somewhat concerned about
certain aspects of the Bill. Let me start at
the beginning.

The minority character, which is a
loose parlance, was actually prompted by
the judgement of the Supreme Court,
about which a mention has already been
made, when from the Supreme  Court
judgment in Aziz
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Pasha Vs Union of India case in 1963, it
became very clear that they are not
recognising Aligarh Muslim University
as if it was established by the Muslims of
India. I am not going into the question
whether actually the Aligarh Muslim
University was established only by the
Muslims of India Or not. But the fact of
the matter is that the Aligarh Muslim
University was established essentially
and primarily to help the Muslim
students— others as well—to get
scientific education.

[THE VICE-CHAIRMAN (DR. RA-
FIQ ZAKARIA) In the Chair]; Of course,
it was established by an Act of the
Central legislature. But that
notwithstanding, I entirely agree with the
observation of my colleague that the
Supreme Court has taken a very
erroneous and a very narrow technical
line. In order to eliminate the limitations
imposed on the character of the Aligarh
Muslim University as determined by the
1968 judgement of the Supreme Court, it
was essential for us to be very clear
whether We recognise Aligarh Muslim
University as essentially meant for the
higher advancement of the Muslims or
not. That is the constructive way in which
I shall interpret the minority character.
You may call it historical character, I
have no dispute with that. The Parliament
as of now is attempting so state, almost
unequivocally, as much as it could have
been done in the amendment—and I
quote TIni-versity' means the
educational institution of their choice
established by the Muslims of India,
which originate-ed as the Muhammadan
Anglo-Oriental College, Aligarh and
which was subsequently incorporated as
the Aligarh Muslim University". Article
30(1) of the Constitution—Fundamental
Rights—makes it very clear that "All
minorities, whether based on religion or
language, shall have the right to establish
and administer educational institutions of
their choice." The appropriate use of the
same terms in the amendment, I think,
is satis-
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factory statement of purposes. I do not
find any need for inclusion of the
amendment which my friend, Mr.
Shahabuddin, is moving, which was
originally suggested by the Beg Com-
mittee report and which has become the
basis of this amendment really, in which
it was mentioned as follows:—

"Notwithstanding any judgment,
decree or order of any court or tri
bunal of the country, the Aligarh
Muslim University shall be deem
ed tohavebeen "

As a matter of fact, Mr. Shahabuddin has
taken his amendment from Justice Beg
but I submit, I entirely agree with the
proposition as advanced by my friend
here that onec you make his amendment,
then the judgment of the Supreme Court
itself gets overruled because Parliament
is sovereign.

I am happy, particularly, that you
mentioned that the purpose of the
Aligarh Muslim University is to promote
and establish the educational and cultural
advancement of the Muslims as far as
possible. If you read the subsequent
clauses it becomes clear.

You are essentially looking for the
Muslims of Uttar Pradesh, that too of the
five or six districts from which 70 to 80
per cent of the Muslim students come to
Aligarh. T am also happy, Sir, that the
original amendment of 1951 finds echo
here when it says that the University
shall be open to all persons including the
teachers and the taught of either sex,
whatever race, religion, caste or creed
they belong to. As a matter of fact, Sir,
some of our finest teachers are from
Aligarh. As a matter of fact, I feel very
uneasy to speak in terms of Muslims and
non-Muslims, Hindus and Muslims. But
the fact remains that persons like Prof. D.
P. Mukherjee, an outstanding social
scientist, are there and there has been a
long tradition in Aligarh that the teachers
have been both Hindus and Muslims, and
the students have been both Hindus
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[Prof. Rasheeduddin Khan] and ternally and 40 from outside. As a matter

Muslims. (Time bell rings) However, Sir,
I find that you have rung the bell so that
I am reminded that I have to comment on
this important thing also.

About the composition of the Court of
Aligarh, to which Dr. Sarup Singh has
made a pointed reference, to which Mr.
Shahabuddin has made a pointed
reference, must be examined very
carefully. I must go on public record to
say that I have always heard Dr. Sarup
Singh with rapt attention because he is a
man of absolute integrity and honesty,
and even when he was a Member of the
ruling party, at that time even he never
shirked from saying what he felt right.
Therefore, whether he be a member of
any party or not, I consider Dr. Sarup
Singh to be an educationist and patriot of
the highest order and a man of integrity
who really speaks out and we should
listen to him and share his experience. He
is right. I entirely agree that the manner in
which the Court, as it is composed of
now, has two aspects which give me a
sense of alarm, and I am mentioning it not
to make it very difficult for the people
who run the University but only to say
when you compose the Court on the one
side and when you use the Court, use it
with the sense of purpose for which the
Bill has come. That is number one. It is a
very unwieldy court. Although it is
mentioned in the Lok Sabha that the
number will be 169, my own calculation
is that the number might be well over
180; it may be 182 Or so. A court of this
size is an assembly in which speeches can
be made by persons belonging to different
ideological groups and different parties
and it will become a big debating house
which might impair action, and it will be
a tremendous strain on the Executive
Council of the University and the Vice-
Chancellor, personally, to see that the
Court works in harmony with the intents
and purposes. The Gajendragadkar
Committee recommended, for example,
that the number of members in the Court
should not be more than 100—84 in-

of fact, if you see the composition of the
Senate or Court, or whatever it may be
called, in all the other Central
universities, it is very small. I think there
was not a very wide move to include as
large a number as this. That is No. 1. No.
2 is my very serious concern to one thing,
that it is just not possible to give such
supreme governing power to the Court. I
think in every university in India today
the powers should be restored to the
Executive and the Vice-Chancellor, of
course being answerable to the Court on
one side and the Academic Council on
the other. Sir, this is of great importance
because it is impossible for the Vice-
Chancellor to run the institution and I do
not see from the composition which I
have in mind that he will be able to do
justice. Thirdly, it should have been a
deliberative body, as originally it was
meant to be, to have a larger outlook
about he policies and review the
principles of the University and not act as
its  Governing Body. About the
composition Mr. Vice-Chairman, I find
here that 18 categories of persons are
included in the Court. You have ex-
officio  members,  Vice-Chancellor,
Chancellor, Deans, accounting for 19;
then you have representatives of de-
partments and colleges accounting for
20;theh you have representatives of
university teachers, numbring 10; and
then you have representatives of students,
numbering 15; and then you have the ex-
students numbering 25. With the non-
functioning of the Alumini Association
the number of the ex-students as
representatives is very large. And last but
not the least.... (Time bell rings). Bear
with me for some time.

THE VICE-CHAIRMAN (DR. RA-
FIQ ZAKARIA): I am sorry, Mr. Deputy
Chairman had already said that all other
speakers will be given five minutes. You
have already taken about 20 minutes.

PROF. RASHEEDUDDIN KHAN:
Dr. Rafiq Zakaria, dear, dear, friend, you
are stopping me at the wrong
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time. I am about to conclude an
argument. It is because I am able to see
the Vice-Chancellor of Aligarh being
here, I am able to see the representatives
of UGC here....

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): I am sorry. I have to look at
the time also.

PROF. RASHEEDUDDIN KHAN: Of
course, you do that. But, at the moment, I
remember my old affection for you,
Mentioning the representatives of culture,
it is a very big category. I wish you were
able to have many eminent Muslim head-
masters from whom the Muslim children
learnt. They ought to have some
provision here for them and not for the
elements which I would call obscurantist
in the Court, vitiating the very purpose
for which you had spoken so eloquently
and admirably. There should be people
with a scientific bent of mind. I hope the
15 members nominated by the Chancellor
would be from among the Muslims. I
hope they will see to it that representation
of enlightened, rational, scientific culture
is evolved. Lastly, I must say that all our
submissions, yours, Mr. Vice-Chairman,
and mine, will become part of the
archives, part of it will be eaten up by the
moths, part of It might be used by some
scholars writing on the fate of the Aligarh
University. This is a voice in wilderness.
I was not unmindful of it. Once you sit
there, you look at the watch. Probably if I
sit there, I will also look at the watch. I
will pay you compliments by saying
"look at the watch because I am speaking
no more."

sit Heag feed Tt (39 ogEw) ¢
argw Farws Aga, § ga faws oy
A% w7 & fom mer gur § AT
fger &7 wzoeal ¥ azfeus o T
7 mrasfoar FA-aTdia T w9
FT | I3i4 TR A% HEw faw W
g w w7% I @iz &, fok
FTAT AT FETSF T [T A O,
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qr fFar &1 swiawa, w0 faw &
ME F F 17 TeraEiwal 3 g
A7 ¥ ¥ me-ag v 317 fevaw
aifaa ghir fe gmd) o, gnd
T WIT gATHr qar Awdl gfE
Tl F feadr qwAlgd) g wfema
& gha F OAXH

FATawa, Fg1 AT 5 ag aEe
g wfyeraat & fom a7 @w &1
% #gar wigm 5 gy AR A7
at & forq gr 40 g afew s
oA aArer Aaei F foro oy ag TEw
o gurdr el waEe W
wATE F g faed a1 TEE
waig qfem gREfed f1 aem
aF TEogE ¥ g, oF yawe 9«
ZE | o fw agt o gwiy wfa
TRAl # TFT, qg ALIAEE, I YAXS
¥ OERGT AT d47 wgR @i 9 |
@ quuz ¥ wEwa we adr
F rfady WAl # g5 1875 W
vl wifmeer qfEw R 1
TG K §F & A@AE W51 1899
% za &1 gAafed 3w 4 s
ns g5 @ Fza § 5 oww daw
4 gfem wfems o wgaw fEa
q7, ITH IET AT TR FHT F AW
¥ wgATH B 9T AT WA TR
W7 AFL) F| GTRGESAE ad B
afFw & awgar g fx |z daz N
feimg g Fa(A W7 aga g Al |
2 ATUTER 9 | IEH HETE
qfemm gAlEted) F1a &7 F fag
faeaa g7 g1 781, % swfad W
& g, wagm v @ @l T
F59 wT wgamR fEar @, g w4
qT WFAE {FaT F 1 wAw@ gAETaE
TN 100 FiE & Q@ ¥ @
ara & 29 7 fFem 3z sfEae
q41q, T THET FEq | HEE A

3

theaadt wre M wond) F1 AE-

=
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[ dera famd i)

927 & AATg ¥ A A WA Q@
F7 feear faar wiT oA agdw dar
#r oo ek § Fgear agt w@dr o
a7 d312 7 wod froEr oqad ®
42T UF OFT TAT T2 {F4T, HA
Fi AAN AFFAT AAFY, AT AHAT
IFMR fear, odr FITF T7 AN
fF a0t A1 [FUZTTAT 347 F q09
AT X AG A qE A HET
@1 43t ¥ Fgr fgzaad FT 9% |
qATFHA, WA § g g2 | FEAr
397 3 At 97 7% afwage F1 a@
TiwAT AR AT ZL UF AT AT
Jarqaia qw 4 72 aeaifaar F
A% fammr § g s & w49
A& T AA1 & fag Ga7 gRIZINA
FIAR FL(AGT IT FY AZZ B AR
43 UF ®FOLIA FAA 9, HIT
TEd a1 FaF K OF AF G OF
agT dIr FEIZTEwT FAT AR 4,
alss 3wgiv dar =8f fear 1 gRA
¥ ur fa7 32 T9 791 gL 4F &
AWMt @F @ oW g AT AR
agi 4% qar &< favwar ar INH
aF T4 fAwy wiw fFa w¥@ 90
fHar 4 w27, ard 7133, AN THF-UF
dai #1 w40 w5 @ & W7 A oqA
A TIA a4 A R fF oww wE A
OF  F,0 #E IAL FAF FL AT
#1939 wg ), gae & WA
FATT B74 § UF I FIAT T
M0 A fag oF @Ay FH4AQ W
a faezdr & 3 ag war ™ &
Figqar 4 & qar § v Al A
% fadi ¥ war o FC AL AAQ
¥ Az 3q 320 7 A0l w frawed
Tag W@ g daz 7 dvqar fran
A3 F gwwl A, gar W A F,
qZAA g3 ziwid A yAwg  wAf
T amra g wiforw , FWhew &
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wgat § {5 av dgg 1 swar gae
ar% weal g1 froww dr 8 "W
g sa wag & famw aw-aw®
& A ¥ oo wWr ff, sw W
Feafaedt @ wew § wen w0
@ a1 I8 awq fanwaT w9 qiF
wr gfeam &1 sane "er gw faew
AT 4T AAITE  FT AFIHG FIH ®
ag afas &< fear f& s 7@
foarar sma § 47 w7, fEd
ggm Faq g femwewi g
ghiwa § @ dag 7 ww od wE
FAAy, UF vwl afvady atar d407
ffem ot sTRTSTTE A aga W
AT F1 AT TG A1 HE g
udANg ¥ fedizgwa @, w4l afeafid
¥ swghws &1, swofews @1
dwfasw #1 ®wiC q@lgEd w0
A AT ATHIT AR AE WIAT 2
qATT AYAE] FT AT AT WAE F
fagme f q@ @@ & @war
R | TR w1 Y AT oo gT afqafad
&1 gaar g 1 gfafafedd & aow
Tt gL F wrar foar g f:

‘AT T AE FR FTOA AT HAT
YT A&,

gz wig & g1 7 3 & aifem 4
fraed Wy wEl,

AZ WL A F, WL HAA |

wAq didi, {fF dFd aga I B
zafga ¥ amz fea wgm fa eaw
Frgar TU 6T ST g WA WAl
st 7 fogr qr o+ gaa fafr ux
sgara A frar o7 g ag A wed
for ga T A gAaw w0 ¥ FW AT
Taq ¢ 5 #wa gswe fear 20
e ga ®1 o @ Aar faar Wn
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AT AK T ATAF AT AT FQ@ A
MT T A w1 F wgar wgm fre

‘gaqi 7 FerilEy gowi s fesmas,
TIAA F AT, FF AU FE F4T F

AU G 1977 ¥ AFT 1980 HF
wY w TU A fAAT 47 gw F
aF 7757 70 faa 3o fwar g7 ga
HUF ZERT BT AW qZAT FT
ur faq & @ dw Frar g
# sia w1 arg fZarE gy 2ang
#1134 #1 97 1% fRamar aar &
i AE3 742 F5F F 90 TAGE
#, 1w qraq § A Al q4rg
¢ fF == am wam  faar ar)
M wg 97 fF g § Iy g3
=7 ¥ faq 781 g g9 & 1 2@z
@ & fax frar  ar) gaw I
Firat w1 qui fwar . & w240 [ga
f5 qeff d% aar % sg< 9g faa
oL WiT T WAGE HOFAT G
xx Adciz X owrfaide s o
ARG M (- - A O = £
Fiforey 41 fy adiae gfear afqafad
qt =1 pfrarar arden fwwe 2
an #1 A faar sma, saw qE4r
fzar sz, 39 # agq fear s, dH
Tgt F AN 9 TER TG wAA
faaman Wi TET IIRARE F oUF A4
1 war & gy @ f2qr W@ ag
arq a4 AsRka = fraw g fa
34 & 8% A} @ fioTg gew
# nafeaad for vs1 T 991 49
gew # mafemad wvA gR WY
ofaxTl 50 &g FT TF W TH
arir@ © 9% wta mr e g fa
faega g am 0 ART HTAT A/
aesi 97 F=ar fagqr § gz faEr
grgm £ moqdeno ¥ A F FAWT
AT wEd o FFAT a7 ag a7 AET &l
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TP § Staar ardf # 9 a3z mw
qIEAT AAGT WL AT v HoAmd T
g TR FAT IT A AFeAY 4T
ez afaafad & aiw 31 #Ew
wgi ar fa werg  qeaw afa-
afqet =0 A Fzq faar s A
3a% AW ¥ aferw wa @ fqare
fear s A g4 aw At WA @
AAT T AGT AT AT JALF & ag( A,
g & FET §—— A TA qF =
Ferst WL I qF WA, T TR 9
fo g7 @@l & ewifaawa 3 frar
ST WX A ATT @Y T AT AHY WA
gq faq 78 w0 fa g9 7 34 a0
@t weal faar & fir =g ag wfeaw
gefearaq g1, T@faa anfaad @i,
ar qrEE; AweAdT i, AG KA1 g
ar gadi Awfeaad g 37 % afawrd
1 2F TOor wIF, 39 5 afgwr
Fr wgw fawaa sk A gafaq
@ qUEEl AT w A HAME
¥ Wra qATAT g1 WG IA FgA
AT W7 @ |

¥ AT’ AT wAT AEAT
AT WitE AqgA A W ag Triwar-
e & weat 4 @y wifwarie & gew
¥ gegld =gl ar

"A unifrom Act should be passed for all the
Central Universities. The demand for
restoration of the Muslim character of the
Aligarh Muslim University is against secu-
larism and democracy."

BT TH |IT ¥ AFT &I arfaa
ZEA Elo WIE WRAAIT 7 T 4L

"The anti-national character should be

completely wiped out..."

7 g4 TA ATAT FI 2GAT § A
a7 d92 WAT A WA F AL H
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[# deg foaw i)
fqr | 7 IAV TATAIE TARIY R
F2AAT ATEX &, TAAR TEM AT
Fi Ux 7% g fearf 47 48 qqaq
q far warst 1 THAATE THAAY TLTD
A& @aa wwar s@ g+ fzar #
A a Tredr TE AT ('R
w( ")

# I wOHAT AR ATAT qg
gfeq  zaar wer wgar St
afeqn afaafsd: gaw I 1972 ¥
aTarT 41 A wAE ALY I AWM FI
1 gfaafadt & ik # 4g a0 7%
7 far ATl AT AAE B, ZATU AT
fra=er & AfFafad wardr faoaad,
e agr a1 3 Ay 22 AR A
wqy 4T ATa% 98 g ¥ P #F
A1 S| AT &0, FE A0 AT ITLART
a1, 4 Aga vl AT fRar qar )
§ wremae, TE AN Yo WTH "W
ATAT WEAT W ¥gaAr wEm i@
o wijzir 03 & SfYF HE &S

"The Court shall be the supreme
governing body of the University and
shall exercise all the powers of the
University, not otherwise provided for by

this Act, the Statutes, the Ordinances and .
er good thing, .

d credit to that party or section of the House. As

the Regulations and it shall have pow
to review the acts of the Executive an
the Academic Councils...."

oA, § A9 AT @EH wIE,
g ST TAAT W€ AT AT 4 7w
aitsie i wfa awie e afa-
afadi & amy % a%F # @ wga
¥ a@A oI WY qE WA
# @ segd fasmw gt T AW
Zrm ) qfeafady & amd & ary i
IAF OFAVFA 2T AFfaT & wT H
a7 Wy Fah sarar w2 i iy G
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# AATRRT & T &,
wi ArGEw &0 HAm, o
'{f‘ﬁ'ﬂfq?ff RL Tg e 3 o fan
qa% #1 78} grer qar § Fast aqmg
qlean afaafad; & & Fmeza T8

6% A
g1

Q

pa
o

ZOTT | T9 NAFIT & G149 H AT
nl-ﬁﬁm NI J{HT AR@AT ’5 o7 72

W W4T MIA ArA @ AT E
“2q AE BT & NI T & UATH &,
gaa! sitAT Eagasare aF A a )’

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Now I have been told by the
Minister of State for Parliamentary Affairs
that dinner packets are ready. But there are
still a few speakers left. And Mr. Shaha-
buddin has informed me that he is going to
press for vote on one or two of his
amendments. Therefore, while you can go and
have your dinner packets, you better be
careful that you may be suddenly required in
the House.

I now call upon Mr. Shawl to speak,

SHRI GULAM MOHI-UD-DIN SHAWL
(Jammu and Kashmiri): Mr. Vice-Chairman,
I, as an old boy of Aligarh Muslim
University, heartily welcome the present Bill.
At the fag end of this year 1981 the laurels go
to the Treasury Benches for presenting this
Bill. Above party politics whosoever does a
we should not grudge to give

far as the party itself is concerned it has done
a good job. We need not go into the history of

Aligarh Muslim University. What happened
after 19517 We know for certain that if
something wrong was done in 1965 and
another wrong was done in 1972, that wrong
is undone by the present Government, by the
present party, and it is good and they deserve
credit for it. We need not go into this matter.
To my friend, Mr. Piloo Mody, who said, "I
had carried the baby." I would say, "But you
hadn't the good
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Iuck to deliver it." The question here is
this. There are 103 universities in the
country but Aligarh has the unique
position. It is a movement, it is an ideal.
No doubt it was created for higher and
scientific and better edu-tion of Muslim,
but non-Muslims were never debarred
from entering the portals of that
University. We have had great patriots
coming from Aligarh Muslim
University. My great leader, Sheikh
Muhammad Abdullah, is an old boy of
Aligarh Muslims University and nobody
here can question the patriotism of
persons like Sheikh Muhammad
Abdullah.

Here, I want to refer to one point
referred to by my friend, Mr. Shahedullah
and Prof. Rasheeduddin Khan. They said
that obscurantism must not done by the
court, we will not allow sity. I would say
that ever since 1920 when this university
was created by Muslim, there has not
been such things like obscurantism and
fundamentalism. Whenever you see some
trouble in the university, it is because
there are persons who are out to exploit a
particular situation and no such occasions
Government has to intervene. When there
is an Act of Parliament, other things will
be superseded. For instance there was the
Supreme Court decision in 1968 in the
Aziz Pasha case. Now that is annulled by
this Act of Parliament. Whenever any
section of Society or even the whole
nation is adversely affected by any
decision of the Supreme Court, that is
annulled by an Act of Parliament because
Parliament is supreme. My understanding
is and Mr. Seervai and other legal
luminaries have said that the decision in
Aziz Pasha's case was not right. So far as
this Bill is concerned, it has rightly
annulled that decision.

The .seeohd thing is that when the
university was established by Muslims,
they established its character and
autonomous structure. My submission is
that as far as the Court is concerned, if is
better that it is broad-based so that every
section of soceity. has a say in the
administration of the
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university. Whether it is 100 or more—it
is not the number that is relevant. What is
relevant is that all sections of this alumni
as well as the country and society must
have representation there. It is good to
have that. As far as the powers of the
court are concerned, they are supreme.
But the Visitor's powers are more
supreme. I hope that he will not exercise
those powers of and on when te court
decision is to be made. It should be very
rarely exercised so that as far as the
democratic spirit is concerned, as far as
the representative character of the court
is concerned, that is not in any way
jeopardised. That aspect should be borne
in mind.

In this connection the Hon'ble Minister
Mr. Khurshed Alam Khan said that if
there is anything wrong done by the
court, we will not allow it. What does it
mean? Does it mean that the
Government will intervene? That I think
should not happen ever. If something is
done by the court which is antinational,
then the Government have every right to
do that. But the Visitor should exercise
his powers very sparingly. That should
be born in mind.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Plase conclude.

SHRI GULAM  MOHI-UD-DIN
SHAWL: I am concluding it. I did not
take much of the time. I do not take
much of the time of the House, Sir. I am
conscious of it. But this happens when
my turn comes.

THE VICE-CHAIRMAN (DR
RAFIQ ZAKARIA): Everybody is
anxious

SHRI GULAM  MOHI-UD-DIN
SHAWL..... of course, that the Bill be
passed. I know that. Sir, as far as the Bill
is concerned, I welcome it and I hope
that it will be worked well and the
University will be administered in the
right spirit. Thank you. Sir

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Now, Shri Asra-rul
Hagq.
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Al (HYEAT) AT (AT )
AT AAWHT |3, WAF qfew
afrafadt fam, st oafand favers
ﬁagnﬁ'ir weatfas & ars gamy

#&wamngnaramnﬁweﬁﬁr
fergears & @ad @@ mafa
aueTal & for ad wer ar s
a0 At alwr g | Tg gL
#gT wwar gfeer aidr w.X siEa
TiEt F1 A AW farasr A oW
aga A% ofd &, S A Terawme dAl-
w2t # o7 @ Akt oqu s
fravdi « wFmz qfemr afaafad
wm%wﬁwméwagw w1t
R WX FERM Y qfqa a%
1870 #T 1873 ¥ #igwsw #Fa
u’nmmaﬁ“aﬂwawm#
wrd fS5iaq A 97 axagTe Qﬁ?ﬂ'
afrafe@ &1 @ae afemre aw o)
uT Ag BAE ey wg  qgiverdr
4y fa qfeas aeleos ar @@ way
T AT AL AEFAAN F w2 8%
WER & a9F # oAmr g §q
¥20 A ¥ OF T T@T  gHR!
arqdl AT 9T afery nafeaa an
W qeaw agl fear o ow@r v
fora® a9z & 2w %1 93% a3 aalfaag
# A% % F wEw 7 wEg| qar
gr&qmsqmm:ﬂa q7
AR T FEHT G fagars gonmwer
A 1 AT fawar a1 Wl T
q8F 3 ATAqEw # gAIL faars
AT T UHSTT F( FEIAT fAear g7
T AW AT AGAT QAN A gl
T & e § frogaar e
FoaRuT T wafaay aarsn Fqfeay
afafadt & facare &1 anqr gwa
2@ AL UFF T AT 7 FLATH
aw T8 frar afexw fergeara & wad
7@ wafaay gEawA & feat o7
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WA el A w0 gge an
O

ATEH FATAT HIGH, ATAT 44 Hgh 1
Wt aAFEA & qfFad av e
qaTAGiT 38 a8 @ § fw 30 faq &
qfem  afmafas an dgae faoe
amifas gam o # a0 mwAw %
g4 wgAar wWgar § fa sa amr
F AFwg  qfew afaafad
FI AT WA ag”r Z1 96 g S
qfeaw AT @ wreAfaE aiEer
A FF E A F Fg WA awar
HRAT g & % gwary wie gaaarat
Tl WART FV KOGG FOHT | FHTLC
g ¥ foar &1 g0 e 90 wotes
¥ uafaw @ welr TE a9 |
BT ®ET W QTR AT Ad0 sy
&1 EAT W FOF H a7 WA
g fo ogarer fig ogare o 2
WX gL oar v gae ¥ faw &
T AT FeF qEw A1 A
¥ AT FIET § AT {1 THE AIAT
w7 gar wAx gt awar &7 o
it # wa ag afeaw qfaafyer
7 q WAy wgw gw Afaafad @
ngL ATT-FmweE & fhafaa #
HEIEHT AET FT AFG &1 TE A7 AT
Ay gy sE  Aferw  afrafxd
it wgreRT Wikl w1 ataw & owd A
IAFN ATA-HATAT F AFET AT
Ty qga ad gg agr ), afe=w
5@ wrerad # Tw Gfeaw atraf
¥ FWCT ATH A A 2 4®
T el g faawr qarar a@
St wedt § | wYarar gwed dErAar
fergeata & aga a2 adw 9 Frgm
qAFY TEA TA FIGRA Y FFAGT
wx Ffedeees o1 qrer vy ar i fa
fadr gt &t 7 9@ Fwar a9y
% g7 A &1 gfead, 9 ew
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admg Aferw afrafasi w1 g
#1 agr aff, T afqafed & o@
At qar fad Foaam awis & degw
AT AT AT qAF X CE ) AYeTAN
BWTT WA 7 agr ar —

‘T THT FHT &,

BHTT F( TAAT AT,

X WO HHT Wi,

wqR & gy Wi o

gy fag gaawrai ¥ fag &

agt e wra & fegegad, wrea
% faat & fag, qra & faregt &
fag =T oo %W % g© TATH FY
AmEr & fag 378 FwTH &9
ATHTET F1 FSC WG BT H owEy

ot aver ot qlENT g
qgray q1 FFafve vF F 9

sy (W) wETTeE g o g
F atde ¥ 4| a@ § g qidf
qaq A1 BN | AA MTH qTLEA
Faar et g wf §1 A A agdk
HAWT W ) FHI 9@ § AT qEHQ
@ g

Feaweas (I VRIS Swfear)
T T AY wATR FITHT |

ot (ST ) SETE g © A
§ w7 @ ar & e g
gt fggema & age a3 e
91 HYAAT qEAE WAl TF AXG
qfrafEd % 9 4 9 udEdam
Fiewa # atawd THg ¥ OGS g9
F @R IR HeT 39 ARy w7 f
HRA F AT AT WIAd GO AN
X 4 79 WAMT AFHL AA F
7 ueEra § 1 78 qfeaw gfaafed
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F1 faare a1, gt qw & dv *
afeery dg ¥ Wl gWW A @i
w1 fr qgwre wel) wiwe 4w
AFT FTANT WIT 7@ T 99 7w,
X 0 A wygiRy € fF qiina
AT A wudr W ¥ W qen
ad TF ¥w ¥ qww F Bhww ¥
IO @& ATA | ¥y wE, R nege
TG A TR AW AT WEIG
% 9 qu ¥\ R e ®
et sl fger @me wifsw gfa
g wgewr ardl & afgw aEw
&1 fazisr dmw sww W7 @
w5 W FMo wifsx gha 1 zfem
8 @y 77 fgrgram Y FOHY 9%
faraa o dfweT gu a8 o7 s®@ow
gfaafadl M 3| &) A gaws fam
T wgUE F Fg AgA W1 Fra
&1 AT g 5 3 w AW
&1 #rEr femr M g S
fafaedt oft § on% wfeq & ag w19
T AT |/ nFwiana; &1 fFwi
ag™ gar & aw o A Far g
ey w1 AT § fa& owwe
fggeama & nawfagal &1 faer sNar
g fgegrarw & ol afew @@
gfaar # aasY qfem Tt #1aga
T GEAT FT G FAT F7 Fawt o
T8 a8 g fr ¥o Wi & frat &
g gew 21 g @ {1 ag fawr mow
& wre am warfawa W a7 7% ¥
q7 A+ A 7@ WA L, (SwwEiw)

ot wrdtw W AT A
% for 43 & Fgr Wy o1 T .
(#xamm) . ..

st (WEET) weaww BE
warfawa W1 v @ @ W ar€x
Wt 7T W ¥ wiad gee @1 g
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[=ft (wvamaT) waEa g5
aréz 2 & wzmEa A@ET W
qaitsarg zar g f& 399 wfwwt
FT A & AT ATH qZ 9TH F| W
2 as 37 98 agd GEL LT
W gt fe @ sn A d @t wT T
ax, waar @ ¥ T # ag fam
arar 41 #fwa G2 ¥ f w owan
WAz ATAAT gAA q9F H Al AT
g% TIfAT 72 FF wAg G AN
siraay ffaer whEr & srar 0

AN AT AOGT: ARATATAT
gwa, gaft sl & frera Afag
s |

THE  VICE-CHAIRMAN

RAFIQ. ZAKARIA): That
unparliamentary.

(DR.

is not

st AEA 9A@AQT . AT ATH
A8Y f& zga ¥ #37 qAAT B

st dag agART . NATATIA AT
¥ arfaz 21

i WA AW AT AIATAL
a3 wifge &, @19 F aramaw &
o7 (smEera)

A AT AFAZ KW ¢ ATEA AT A
args, w33 zaw fx & wfeam
afaafadr g9z & 317 §9 7@ Aw
&, § Ay @gafor awgrAr =
fastir faz #1 =T A faamr
7831 § M7 37 TAL FRFA G
wear g g wieaw gfaafadr
gz & faafed ¥ wtdg 3 o Tafaai
#t a1 34 wafadi w1 FFE a9
fear w¥z 39 Tafadi #1 3T F9F F
fad 3413 QO TE-ARE A 4 W
gq dars # o faa qw feqr, ot
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TRl § gAY ¥ owew @l
qR F oA 9ty Ad g ww)

UF AEAW gEE o Agi 7w
qAT H qTE g AT 47|

oft Hug wEwR gAY - ArF &, TS
adqT H 9T gl war 971 )

afean gfaafedt s e
grawai ¥ @raw gf A IW owwiA
F Q) W faaidl gima sar 9
# Iafr awTT H adl  dArFAm
afem gadl am wwe g fr fam
T F gwa # qfeew gfaafa
naArg w1 IF THIH H FAH RHA
¥ amar ar, fog =wa & w99,
fom agfaas & e Afaaanfagms
¥ arq @ gar, & awmar g fw
ars AR fgrgeam ® A wavian
AH 2 LA 1 B TH I g
# 3l myfaeal @i s@ wE
¥ arg qfeqw gfaafedt @1 @
arfzd | us A & Fgw FaAA
argg A% 7% . .f5 "z wgd
#r Bfmas & Fergeam & masmnai
F AYAT sWaATH! Aqlagn, Tewv
qgAIE  HAEE WIT AW zHSY
HIATE & A9 TH {AFF F TwH FY
T 8% } A fegram & wtedzy-
wA ¥ g gF a1 agdry faar
T 2R A A9 I F A0 g
feegeam &1 zeqgT & & 1 37 FA
Wt wgar § 5 fergeam &1 At
¥ wezz faal qaeamw agfom &
arg wifas &, I981 AR Fegi w1
Ad qEw K oW T}|W WL w9
ATRYAT T o W IAFT F WA
& QU T OF ) IAN N qreeE
o QO swraa 4 vE ¥ areane
FaFa amar g fF A Srw &) e
az qEfwewdr &Y amm @ v owei
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e & i 4 fgegear
B AW AN AFAT TEGT A I
wEF w ArgAEhy w1 faad gaan
wifga & 37M ag g% fzar g =@
I F A w0 2T four g Y
a2 T3 adweaar #r g 5 gam
FFF T FETLAT H T ATGE
21 7 fag a2 f5 q5s A feeemw
AR, qFF B FELAA oH AQAA
FI¥ @ AN FgEARY gAAHrHl
=t gfevaar adE T ¥ I W ATAA
Z2F ® TEAATA FIA F UFA B,
AF1ZAT wa w0 H I faam
7 | ALRATZ FT FEIAT TTZGAT. . .

FYIAETA (Mo THIE FHIMAL) -
Hrerr srer faamat # F smed wifE
a¥T AT T g |

Al @77 wgwa gowt o faaga
A oA @3 FATE | A
gu qOEEE ¥ HFOE W oagd W
Gaed @ AfeT OH vF aga oY
wgq %z 43 o a1 fF Oz F Fov
LE GG Oy L S C R R
gedtggma a1 faad s faar ar
wifas gawmafadt 1 ag fewer ool
% fau wwiwma # Ao
99 A9 74T IAT wAL fHEmET
dYo Wo &0 WIT ATo H}TTo Glo WY
wifger g€ qAF AW o e
ag 2 & figearm ediegma, oxwae
seegma, #@i gt aF & 4
wagar, weg, fefifaga gaed & @@
T & fo® Faw w<F 9% Fh
gewa @ifag w3 wrfoer Y o
@Y 1 A7 UF UEHERAT I ASH
T AT 2 afs o uEmigRe
7 oww fen 6 % oad w5 owmr
FEAT ATHR FEAAT WA
A wiEdEgE #1 T w1 A
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T AT W oggAa faaa a@ @
gafau swrs g4 FTEN TEIEE &
e W ARM # T e w owafw
fas wfam ot &1 aEF afer 92
wew ¥ 3 & FoEmey 57
fF g uw aga 79 IgTHr qfean
gAYafadt wefg & @ra gl W
FHFT AqTATE Feaee foer 4 fam
AT A IW A TEET FAW 9 A
1 W1 34 9ad #1 =t v J |
4 FF1Fa w1 AT | @few g7 wWT
¥ ag ot 4wt wgr o arEifEa
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30 ¥ Ay A FEgud mEy
F At ¥ gawaw fafear 7 =@
fa Teel gEAT SaT TELE ATR 9=
77 F%Aa fHT & F@w &
Al geirsfmae U F weET g AT
1 mgfra 71 feae & fao fr
I oW g ggHd A, 4y A
wifas #7 9Y 5 zw as&rq fag o=
FOT AT g ) afed FEs HaL e
7T | T 7 F oaw o faw
ey fai & a7 ggEga g A
IF AR UF GTEET AT TAT AT
WIS 9% 4§ ¥awrT Y®T ) AET A%
fF wad fau fex gmEmw semy
T A9 FAIHL TA AT B HET AR
faw Jw fpar o7 a%7) = F A9
¥ uor € 5 Wi 9T 0% T4 gTeW
¥ WwT Aagw &, vOF  Rafaw
T #vEA WO W 9T 3,
T HAE WYAI 9 9 AW
2 f& s favadw  fonfad
(Feefiorar gHwa) & warfEs &
7z fam, ¥ fag S w1 gETAm
g gaEdve fafreez F g &
¥ far m ogwt wHEw ¥ gl
ey wifgarT 7 Ao aEOd &
g7 faar f& ag #faziz e i
arAT FAW  ACHIT, WHE TET T
frar ar ggwa W W F amE, 39
FiazHz &1 Q0 #7 T & 98 79T
grar & & ®&r oawg 39 A3 w5
qur fear o w@r g0 # 9@ agm
f& adf, g wow &1 9 Fiwde
w1 qa 7E fear @ w7 oW gE
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SHRI SHRIDHAR WASUDEO DHABE
(Maharashtra): Mr. Deputy Chairman, Sir, I
welcome this Bill. As has been stated by my
colleague, Shrimati Aziza Imam, our veteran
leader, late Shri Triloki Singh, was very keen
that this type of a Bill should be passed. In
fact, it was passed in our House but it could
not see the light of the day.

Sir, education is the main vehicle of social
transformation  and  integration,  and,
therefore, while accepting the rights of
minorities under article 30 of the
Constitution, the Supreme Court has already
held in the Kerala
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Education Bill and other cases that
minorities have a right to run their
educational institutions in their own way.
Therefore, the Considerable post in this
legislation is that the courts shall have the
supreme power to administer the
institutions as they like and it is an
advanctment. 'It is a very welcome
feature. In fact, we want autonomous
colleges and educational institutions to be
developed in our country and I hope this
principle will be extended to other
universities and the courts will be given
the powers, the supreme powers.

Sir, in this Act there are some features
which will not be conducive to achieve
the objectives for which it is made. I have
been connected with the University of
Nagpur for the last 15 years, and
Maharashtra Universities in particular.
Our experience was that elections have
become a hotbed of politics and therefore
simple majority election rule was
substituted by other methods. Sir, in this
Bill there is a provision in clause 24 pro-
viding for the representation of ten
Members of Parliament, out of whom six
are to be from the House of the people
and four from the Council of States. I do
not know why the Rajya Sabha, which is
a co-ordinating House, is given less
representation. But the meaning of this is
that they will not be elected by simple
majority but they will be elected by
proportional representation by means of a
single transferable vote. That provision,
Mr. Deputy Chairman, Sir, is for the
election of the representatives of Par-
liament, which is the present position
here, but in other matters the repre-
sentation which Government has made
and which it has provided is by simple
majority. Eleven, students are to be
elected by simple majority for which
there is a provision in clause 13, There
are 15 student representatives, apart from
ex-students, 15 representatives from the
representatives of the past students of the
association.

Sir, in this connection, I would like to
point out that minority teachers
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and minority of the students community
will never be elected and, therefore, in all
university statute? and Acts it is provided
that elections will be by proportional
representation by means of a single
transferable vote. Even for the council
elections of graduate constituencies, local
bodies, everywhere this principle of
simple majority has been discarded and a
good principle has been accepted of
proportional representation so that even
minorities like university lecturers and
teachers and others can get a chance for
being elected to the courts.

Then, another thing which I would like
to say, is that there are two provisions
which are not very good. Firstly, there is
a provision that the university non-
teaching Staff will elect five members.
But colleges and other affiliated
institutions of Aligarh university or any
university, will have no representation. |
think the university should have
representation for all non-teaching staff,
not only for university, if you went really
integration but also for other staff, then
Sir, these five representatives have no
right to stand for elections to the exe-
cutive council, which is a sort of giving
second-rate citizenship to the university
employees which is not proper. It is
against the integration of university
education.

In this connection, I would also like to
point out that in clause 22 of the
constitution of this court it has been
provided that ten persons representing
learned  profession, industry  and
commerce will be elected. But in all
university Acts today, I would like to
point out to the hon. Minister, all uni-
versity Acts Maharashtra and others, it is
an accepted principle that trade unions
will have equal representation like
industry and commerce, 1 fail to
understand why trade unions have been
deleted from this clause. (Time bell
rings). I would not like to touch upon the
other points, but I would like to say that
while framing the statutes care should be
taken that all the persons to whom
representation is
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necessary, not merely majority interest, but all
other interests are elected. Therefore, this requires
a further look and an examination while framing
the statutes. In this connection, I would like to
point out that earlier it was stated by some Mem-
bers that Muslim women will have no
representation in this election process.. While
framing the statute, it should be seen that some
representation is reserved for Muslim women
working in social organizations or womens
organisations all over India so that they also get
the representation

Lastly. Sir, I welcome this Bill which is really
an advancement on the rights of courts and
universities in India, not merely of the Muslim
character, minority character, or the majority
character, and therefore, it will be a good thing
for our country if we accept this principle that
educational institutions will have right to
administer them voluntarily and without
interference by the political parties. I think it will
go a long way in improving the educational
standards.

Lastly, Sir, democratisation of university
education, which is accepted here, is really very
good. I do not understand how some people say
that courts powers have been enlarged and that it
is not good in my opinion. Courts should be
supreme and they are the real masters of the
situation.

Lastly, Sir, I would like to, say that this Bill
does not inclule the representation to
headmastersi, secondary school teachers, etc.
Some representation should be given to them and
a way should be found by the Minister while
framing the statute.
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Sir. I just want to say that I am very
grateful and I do not claim that the Bill which
we have brought forward is a perfect piece of
legislation. We should bear in mind that the
proposal before the House reflects a con-
sensus and I admit that even a consensus
formula can be improved upon. Sir I would
like to stress, howevez, that our endeavour
should be to respect this consensus which was
so painstakingly worked out after consulta-
tions with various shades of opinion. And it is
much better that we brought something
forward and not kept our Muslim brothern in
animated suspension, who have been waiting
to see what is coming forward. Sir, for this
reason I oppose the amendment moved by my
friend to refer this Bill to a Select Committee.
I now request that the Bill be taken into
consideration.

SHRI NARASINGHA PRASAD NANDA:
Just a minute, Sir. Dr. Sarup Singh made a
point and she was about to react to it. What
about Dr. Sarup Singh's point.

DR. RAFIQ ZAKARIA: This is wrong.
What is this?

SHRI NARASINGHA PRASAD
NANDA; No, no. Kindly listen to me. It has
got some importance, otherwise I would not
have stood up. It is not far fun I am saying
this. He is an educationist, he has made
certain observations, and the Minister was
about to react to it. Otherwise it would create
a different kind of impression. It is better that
she re-acts to it, she ought to react to it.

MR. DEPUTY CHAIRMAN: That is all
right. I shall first put the amendment of Shri
Shiva Chandra Jha to vote. The question is:
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"That the Bill further to amend the
Aligarh Muslim University Act, 1920, be
referred to a Select Committee of the Rajya
Sabha consisting of the following
members, namely:

1. Shri Shridhar Wasudeo Dhabe;

2. Shri R. R. Morarka;

3. Shri Harekrushna Mallick; 4'. Shri

Biswa Goswami;

5. Shri Hari Shankar Bhabhra;

6. Shri Hukmdeo Narayan Yadav;

7. Shri R. Ramakrishnan;

8. Shri V. Gopalsamy;

9. Prof. Sourendra Bhattacharjee;

10. Shri G. C. Bhattacharya;

11. Shri Shiva Chandra Jha;

with instruction to report by the last day of
the next Session of the Rajya Sabha."

The motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now
put the motion moved by the Minister to
vote. The question is:

"That the Bill further to amend the
Aligarh Muslim University Act, 1920, as
passed by the Lok Sabha, be taken into
consideration."”

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall
now take up clause-by-clause consideration
of the Bill.

Clause 2 was added to the Bill.

Clause 3—Amendment of section 2.

SHRI SYED SHAHABUDDIN: 1 beg
to move: !

1. "That at page 2, line 4. after
the word 'means' the words not
withstanding any  judgement, order
or decree of a court of law to the
contrary' be inserted."

2. "That at page 2, line 4, for the
words 'educational institution' the
word 'university' be substituted.”
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With your permission. Sir, I would like to
assure Madam Minister that we have always
spoken here with sincerity and with a feeling
of nationalism. I would like to dispel any
doubts on this score.

Coming to the amendmens, this clause is
the very heart and crux of the Bill. The
question has arisen that it was mentioned by
my hon. friend, Mr. Khurshed Alam Khan,
that the Minorities Commission had recom-
mended some definition and that was not
accepted by the Janata Party Government.
The essence of that amendment is that
"University" means the educational institution
of their choice established by the Muslim of
India which was incorporated and designated
as the Aligarh Muslim University, in 1920 by
this Act and there is no reference to the
Muham-madan Anglo-Oriental College. That
was the essence of the matter. Of course, |
wanted to ask Mr. Khurshed Alam Khan why
it was that it was not incorporated here in this
Bill because that would have established
without any doubt that when the Government
talks about Muslim-established educational
institution, it is talking of the Aligarh Muslim
Uni-vrsity notwithstanding the opinion of the
Supreme Court, which, as you know, said that
the Muslims had established the College and
not the University.

I would like to mention one thing more.
The Minorities Commission has also
submitted a note on this very point. I do not
know whether Madam Minister had the
opportunity of going through that or not.
Therefore, I will quote:

"It is doubtful whether clause 2 of the
Bill of 1980 (which is now clause 3) itself
confers the minority character on the
University within the meaning of article 31
of the Constitution. It is possible to contend
that even under the present definition
clause, the  educational institution
established by the
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be a Fellow of the Sahitya Akademi to be
nominated by its Chairman' be substituted."

24. "That at page 9, lines 1 to 3, be
deleted.”

25. "That at page 9, line 12, for the word
'Five' the word 'Two' be substituted.”

26. "That at page 10, lines 4-5, the words
‘'other than the Principal of Women's
College', be deleted."

27. "That at page 10, line 6 be deleted."

28. "That at page 10, line 12, after the
word 'representatives' the words 'one each'
be inserted.”

29. "That at page 10, line 16, for the word
'"Three persons' the word 'One person' be
substituted.”

30. "That at page 10, line 17 be
deleted."

The motions were negatived.

MR. DEPUTY CHAIRMAN: The
question is:

"That clause 21 stand part of the Bill."

The motion was adopted.

Clause 21 was added to the Bill.

Clauses 22 and 23 were added to
the Bill.

Clause 1 and the Enacting Formula were
added to the Bill.

MR. DEPUTY CHAIRMAN: Now we
take up the Title. There is one amendment.
No. 31 by Shri Shiva Chandra Jha, Not there.

The Title was added to the Bill.
SHRIMATI SHEILA KAUL: Sir, I move:
"That the Bill be passed."

The question was put and the motion was
adopted.
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MOTIONS REGARDING SECOND AND
THIRD REPORTS OF THE
COMMITTEE ON RULES

SHRI P. N. SUKUL (Uttar Pradesh): Sir, I
move the following Motion: —

"That the Second and third Reports of
the Committee on Rules presented to the
Rajya Sabha on the 22nd May, 1979, and
2nd December, 1981, respectively; be taken
into consideration."

I also move:

That this House agrees with the
recommendations contained in the second
and Third Reports of the Committee on
Rules presented to the Rajya Sabha on the
22nd May, 1979, and 2nd December, 1981,
respectively, with the following
amendments namely:—

(i) in sub-rule (1) of rule 2, after the
definition of "Houses", the following
definition be inserted, namely: —

* 'Leader of the Council' means the
Prime Minister, if he is a member of the
Council, or a Minister who is a Member
of the Council and is nominated by the
Prime Minister to function as the Leader
of the Council."

(i) inrule 27 the words "in

the same or next session, as the

case may be", recommended for

insertion, by the Committee, be
deleted.

(iii) in rule 34, recommended by the
Committee the words "and the same shall
thereafter take effect as if it were an
Order of the Council" be deleted.

(iv) rule 35 recommended by the
Committee for deletion be retained, with
the following amendment, namely: —

"After the words 'a motion may be
moved' the words by ' the Deputy
Chairman or in his absence' be inserted.
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(v) in rule 36 the words "Chairman pectively  with the following
may" recommended by the Committee amendments, namely:—

be deleted.

(vi) in sub-rule (2) of rule 47, new
clause (xxiii), recommended by the
Committee be deleted.

(vii) rule 175 and the subheading
thereto be deleted.

(viii) in rule 180, sub-rule (6)
recommended by the Committee, be
deleted

(ix) new rule 225A recommended by
the Committee, be deleted.

(x) in new rule 238A recom-meded by
the Committee for the words "any person
unless the member", the words "any
other member or a member of the House
unless the member making the
allegation." be substituted.

The questions were proposed.

MR. DEPUTY CHAIRMAN: There are
three amendments No 1, 2 and 3, by Shri
Hukmdeo Narayan Yadav. Not there. Shri Jha
not there. The amendments are not moved.

Now I shall put the Motion including the
amendments, moved by Shri P. N. Sukul to
vote.

The question is:

"That the Second and Third He-ports of
the Committee on Rules presented to the
Rajya Sabha on the 22nd May, 1979 and
2nd December, 1981, respectively be taken
into cor sideration."

motion was adopted.

DEPUTY CHAIRMAN: The
is:

this Houses 'agrees with the
mendations contained in the

ed and Third Reports of  the
committee on Rules presented to
the Rajya Sabha on the 22nd May,
1979 and 2nd December, 1981, res-

(1) in sub-rule (1) of rules 2 after the
defihition of "Houses" the following
definition foe inserted, namely: —

'Leader of the Council' means the
Prime Minister, if he is a member of the
Council, or a Minister who is a Member
of the Council and is nominated by the
Prime Minister to function as the Leader
of Council."

(i) in rule 27, the words "in
the same  or next session as the
case may be", recommended for
insertion by the Committee, be
deleted.

(iii) In rule 34, recommended by the
Committee, the words "and the same
shall thereafter take effect as if it were an
Order of the Council", be deleted.

(iv) rule 35 recommended by the
Committee for deletion be retained, with
the following amendment namely:—

"After the words 'a motion may be
moved' the words by the Deputy
Chairman or in his absense', be
inserted.

(v) in rule 36 the words "Chairman
may" recommended by the Committee
foe deleted.

(vi) in sub-rule (2) of rule 47, new
clause (xxiii), recommended by the
Committee be deleted.

(vii) rule 175 and the subheading
thereto be deleted.

(viii) in rule 180, sub-rule (6)
recommended by the Committee, be
deleted.

(ix) new rule 225A recommended by
the Committee be deleted.

(x) in new rule 238A recommended by
the Committee, for the words, "any
person unless the member" the words
"any other
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member or a member of  the House
unless the member making the allegation"
be substituted."

The motion was adopted.

MR. DEPUTY CHAIRMAN; Before I
conclude I wish you a Happy X-mas
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and a Happy New Year. Thank you
very much z

The House stands adjourned sir die.

The House then adjourne sine
die at nine minutes pa nine of the
clack.
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